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See Rule 42 

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. C~ 	 OF 199 

Applicant(s) 

Respondent(s) 

. 
Advocate for, Applicant(s) 

e d ate far Respondent(s) 	 eA voc" 

I 

Notes of the RegistrY 	Date 	 Order of the Tribunai 

21.'9.2 Present 	Hon'ble Mr. Justice D.N. 
...chowdhury, Vice—Chairman. 

_-01w 	."'Pr%lic-anov, Heard At. G.N. Das, learned 

" 
AVIT'~ 

, ­ 	 4 counsel for , the applicantsi 

4CT'11";,NCd 	Ode  Application is admitted. Issue 

u al notices. su *4 

a-q List on 24.10= for written 
statement and further orders.' 

F ,  1% pvg  
Vi 

mk 

24.10.00 Heard 	learned 	counsel 	for 	the 

parties. 	Hearing 	concluded. 	Judgement 

wel— -eL delivered 	in 	the 	open 	court, 	kept 	in 

4,5-8 (~-toW, .b Mo 
~ 1\  ~) -~ 

separate 	sheets. 	The 	application 	i s 

~ 
isposed of. 	No costs. 

(ro 

Vice-Chairman 

trd 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

274/2000 O-A../R.,A'. No. 	 of 

24.10.2000 
DATE OF DECISION ........... 

	

--SRi -H-eravb~a -Ba'rpertra 
. 
­Go-haAn- 	— — — — — PETITIONER(S) 

Mr N.Devi ADVOCATE FOR THE 
PETITIONER(S) 

VERSUS 

Union of India & Ors.- RESPONDENT (S) 

Mr. B.C. Pathak;  Addi.  C.G.S.C. ADVOCATE FOR THE 
RESPONDENTS 

THE HON'BLE MR. JbSTI.CE b.N.BARUAH, VICE-CHAIRMAN. 

THE HONIBLE 

I.. Whether Reporters of local papers may'be allowed to see the 
judgment ? 

.2. To .be referred to the Reporter or not 

Whether their Lordships wish to see the fair copy of the 
udgm ent 

Whether the judgment is to be circul,'atedito the other Benches ? 

	

J~idgment delivered by Hon'ble 	Vice.~.Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 274 of 2000. 

Date of Order : This the 24th day of October,2000. 

BONIBLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

,Shri Heramba Barpatra Gohain 
Son of Late Apuram Barpatra Gohain 
U. D.C. 
Offi ' ce of the Area Organiser, 
S.S.B., Along, 
Arunachal Pradesh. 
(Presently posted to Pasighat 
with effect from 1.9.98 
and earlier posted at Daporijo 
from 3.7.91 to 31.8.98) & 41 Ors. 

Applicants 

By Advocate Mrs. N. Devi. 

-versus- 

Union of India (Represented 
by the Cabinet Secretary, Department 
of Cabinet Affairs, Bikaner House, 
Shahjahan Road, New Delhi). 

Director General of Security, 
Block V (East) 
R.K.Puram, 
New Delhi-110066. 

Director, S.S.B.' 
Block V (East), 
R.K.Puram, 
New Delhi-110066. 

Divisional Organiser, S.S.B., 
A.P. Division, 
Itanagar (A.P.). 

5.. 	Area Organiser, S.S.B., 
Along, West Siang District 
Arunachal Pradesh. 

Area Organi8er, S.S.B., 
Bomdila, West Kameng District 
Arunachal Pradesh. 

Area Organiser, S.S.B., 
Kohima, 
Arunachal Pradesh. 

Area Organiser, S.S.B., 
Ziro, 
Arunachal Pradesh. 

Area Organiser, S.S.B., 
Tezu 
Arunachal Pradesh 	 ... Respondents 

By Advocate Mr. B.C. Pathak, Addl.C.-G.S.C. 

Contd. . . 

V 
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0  R .D,  E  R  (ORAL) 

CHOWDEURY  J.(V.C.). 

All the 42 applicants are non-executive personnel 

serving in the department of Special Service Bureau (for 

short SSB) under the administrative control of the 

Di visional Organiser, SSB, A.P Division, Itanagar .  and 

presently they are posted at Along area f  Ar.unachal 

Pradesh. Applicants have approached this Tribunal with 

common grievance bearing common interest in the matter and 

the relief sought for are also of similar nature. 

Accordingly leave is' granted to espouse their grievance by 

a single application i'n consonance wit'h Rule 4(5) (a) of 

the Central Administrative Tribunal (Procedure) Rules, 

19,87. 

Heard . Mrs. 	N.Devi, 	learned' counsel 	for 	the 

applicants and Mr.. A. Deb Roy, learned Sr. C.G.S.C. for the' 

respondents. 

The grievance raised in thi s application reltes to" 

grant of Ration Allowance. ' It has been stated at the bar 

that the case is covered by a number of decisions rendered 

by this Tribunal more particularly in O.A. No. 245/95 

disposed of on 14.6.96 and O.A. No. 89/96 disposed of on 

17.7-98 and O.A. . Na. 367/99 disposed 
. 
of on 12.1.2000. It 

has also been stated at the bar that this cse 
. 
is also 

covered by an earlier decision rendered by this Tribunal 

whereby this Tribunal directed for payment of RAtion 

Allowance to such employees. The Area in which these 

applicants are serving has been declared category B station 

on different notifications.*- 

4.. 	On hearing th ,6 learned counsel for the parties, - in-. 
confor'mity with the ab 

I 
 ove ment-'ioned decisions, i 

I 
 t 
e 
 is thus 

ordered 	upon 	the 	respondent 	to 	pay 	Ra ~,il c~n 
Al-lowance to the- a]~plican~_s from the" date '0 f Not-if i'catidn 

Contd. . . 
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declaring this area as category ' B' station or from the 

respective date of joining of the applicants whichever \ is 

later within a period of three months from the date of 

receipt of this order. 

5. 	The application is allowed., No costs. 

(D.N.CHOWDHURY) 
Vice-Chairman 

trd 

D 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	GUWAHATI BENCH 

GUWAHATI. 

(An application U/S 19 of'the Administrative Tribunals 

Act 1985 

	

0. A. NO* 	 000. 

Shri Heramba Barpatra Gohain 

Son of Late Apuram Barpatra Gohain 

U. D. Co- 

office of the Area Organiser 

	

S. S. B. 	Along 

Arunachal Pradesh 

(He is ,  presently posted to Pasighat with 

effect from  01.09.98 till date. He had 

earlier worked as such at Daporiffo from 

03.07.91 to 31.08.98 -  

2. Shri Rubu Tadu 

Son of Late Rubu Tayo 

Assistant 

office of the Area Organiser 

S. S. B. 	Along 

Arunachal Pradesh 

(He is pr ~esently . working at Along with ,  

effect from 20.08i96 till date. He had 

earlier worked as such at Itanagar from 

21'09.ql to 19 -0 08.96 

contd., 

I-- 

0 



2 . 

Shri Anjan Kumar G-upta 

Son of Late Mohit Kumar Cbpta 

U. D. C. 

Office of the Area Organiser 

S. S. B. , Al,ong 

Arunachal Pxadesh 

(He - worked at Along from 02.02.96 to 

03.06.2000 and then went on transfer 

He had earlier.as such at Itanagar from 

06.12.93 to 31.01.96 

S~xi RaVinder S ingh Thakur 

Son of Shri Shambu Ram Thakur 

U. D. C. 

Office of the Area Organiser 

S.S.B., Along 

Arunachal Pxadesh 

(He has been working at Along from 13.09.99 

till date 

5, Shri Balaram Majhi 

Son of Shri Ekadashi. Majhi 

Steno 

Office of the Area Organiser 

S. S. B. Al ong 

Arunachal Pradesh 

(He i s working at Along from- 01.10.96 

till date. Hehad earlier worked at 

Seppa from 23.06.92 to 30.09.96 

contd... 



3. 

Shri Rama Kanta Panda 

Son of Late Netra Nanda Panda 

L. D. C e  

Of fice of the Area Organiser 

S.S.B., Along 

Arunachal Pradesh 

He has been working as such at Along 

from 10*03.92 till 	date 

Shri Santosh Kilmar 

Son of Shri Indradeo Prasad 

L. D. 

Office . of the Area 	Organiser 

S.S..B. , Along 

Arunachal Pradesh 

He has been working as such-at Along 

from 20.10.97 	till date 

Shri Babu Chandra Sahu 

Son of'Shri Madhaba Sahu 

Pharmacist 

Office of the Area 	Organiser 

S. S. B. , Along 

Arunachal Pradesh 

(He has ,  been 	working as such at Along 

from 27.02.99 till date 

Shri Karuna Das 

Son of Late Kamini Kanta Das 

Driver 

Office-of the Area Organiser 

S. S. B. , Along 

Arunachal Pradesh 

contd... 



4. 

(He has been working as such at Al ong 

from 01.05.83 till date 

8hri Binge Ette 

Son of Late Tumbin Ette 

Driver 

office of the Area Organiser 

so So Bo Al ong 

Arunachal Pradesh 

(He has been working as such at Al ong* 

from 04.06.98 till. date. He had earlier 

worked as such.at .Yingktong from 

09.08.94 to 03.06.98 

Shri Ram Lal'Jaishi 

Son of Late Hari Lal Jaishi 

Peon 

Office.of the Area Organiser 

So S._B. Along 

Arunachal Pradesh 

(He.  has been working' as such at Al-  o'ng 

from 18.03.74 tilr date 

Shri Aj,it Kumar Pal 

Son'of Shri Balaram Pal 

'Peon 

Office.  of the Area Organiser 

So So B. Al ong 

Arunachal Pradesh 

(He has been working as such at Along 

from 09-A - 0. 96 till date 

cohtd... 



Son of Late Khargeswar Das 

Peon 

Ofiice of t he. Area Organiser 

S. S. B. Along 

Arunachal Prades h 

(He has been working' as such. at Along 

from - 03.09-96 till date 

Shri Tamuk Tachung 

Son -of Late - Tagen Tachung 

Peon 

Office of the Area organiser 

S., So Bo 'Along 

Arunachal' Pradesh. 

(He has been. working as such as Al ong 

from 23.04.73 till date 

Shri .Bishnu Bahadur Chetry 

Son, of Shri _Uday Bahadur Chet . ry 

Chowkidat 

Office of the Area Organiser 

S. S. B. Along 

Arunachal Pradesh. 

(He hat been.working as such at Along 

from 26.04.73 till date 

Shri Shyam Bahadur Sonar. 

Son of Shri Dambar Bahadur Sonar 
Chowkidar 

Office of the Area organiser 

S. S. 	ong 

Arunachal Rradesh'. 

contd... 
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6. 

(He has been working as such at Along 

fr om 2 9 .12-94 till date 

Shri Mabi Ram Sharma 

Son of ~hri Dilli Raj Sharma' 

ChoWkidar 

Office of the Area Organiser 

S.S.B., Along 

Arunachal Pradesh 

(He has been serving as such at Along 

from -14.04.98'till date. He had earlier 

servdd as' such at Longding and Khonsa 

from 01.07.71 to 15.07.87 and from 

16.07.87 to 13.04.98 respectively 

Shri Jatin Taying 

Son of Late Anjan Taying 

Group Leader 

.Office of the Area Organiser,, 

S.S.B. Along. 

Arunachal Pradesh. 

(He has been working as such at Pasighat 

from 05.11.75 till date 

Shri Dila Ram Chetry 

Son of Shri Parshru Ram Chetry 

Peon 

Office of the Area Organisez 

S.S.B., Along 

Arunachal Prades - h. 

(He has been.woxking as such at Pasighat 

from 01.06.97 till date.He had earlier ser-

ved as such at Palin from 24.10,088 to 	Q 

31-05.97) 

contd ... 
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20. Shri Hogmo Lollen 

Son of Shri Dusok Lollen 

Peon 

office of the Area organiser 

SOSO Be 	Along 

Arunachal Prades h. 

(He has been serving as such at Pasighat 

from. 22. 04.97 till date. He had earlier 

served as such at Roing from 30.12.93 

to 21.04.97 

Shri Norbu 	Sikhaw 

Son of Shri Dawa Sikhaw 

Chowkidar 

Office of the Area Organiser 

S. B. , Along 

Arunachal Pradesh 

(He has been serving as such at Pasighat 

- e from 26.04.96 till dat 

22. Shri Jagdish 	Chand 

Son of Shr 	Kishan Chand 

Driver 

Office of the Area organiser 

-
S. S* B. 	Along 

Arunachal'Pradesh. 

(He has been working as 	such at Pasighat 

from 12.05,.2000 till date 

contd..* 
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23. Shri Vikram Singh 

Son of Shri Ab hi Ram 

Peon 

Office of the Area Organiser 

So So B* Al ong 

Arunachal Rradesh 

(He has been working as such at Pasighat 

from 12.,05.200O.till date 

24o Shri Prabin Chandra Das 

Shii Haribal Das 

U. D.C. 

Office of the Area. Organiser 

S. So B. v  Al ong 

Arunachal Pradesh 

(He worked as such at Yingkiong with effec't 

from 17*07.93 to 31.03-2000 

25#'Shri Surojit Bhowmick 

Son of Shri Narayan Bhowmick 

Steno 

Office of the Area Organiser 

So So B. Al ong 

Arunachal Pradesh 

(He has been working at Yingkiong as such 

with effect from 23.02.2000 till date 

26. Shri Deepak Kumar Sami antray 

Son of Shri Surendra Nath Biswal 

Steno* 

Office of the'Area Organiser 

So S. B. Along 
Arunachal Pradesh. 

c~ontd... 
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(He worked as such at Yingkiong from 

14.08,i9l to 30.06.94 and at Bomdila from 

01.07.94 to 30.06.97 

27. Shri Muthukutty - Jacob 

Son of Shri C.N. Jacob 

Driver 

Office of the Area Organiser 

S. S. B. Al ong 

Arunachal Pradesh 

(He has been working as such at Yingkiong 

with effect from,03.06.98 till date 

28. Shxi Onkom Paying 

Son of Late Tamul, Paying 

Peon 

Office of the Area Organiser 

S. S. B. 	Along 

Arunachal Pradesh 

(He has been working at Yingkiong as such 

with effect from 16.08.74 till date 

29. Shri Gyamar Nillam. 

Son of Late Gyamar Tyagi 

Peon 

Office of the Area Cxganiser 

S. S. B. Along 

Arunachal Pradesh 

(He work ed as s uc h at Yingkiong with 

effect from 08.10.96 to 31.05-2000). 

contd..'. 



Shri Guna Kanta Gohairi 

Son of Shri Hunkon Ba'rgohain 

Chowkidar 

Office of the Ar e a Org an.i s ex 

S.S.B.p Along 

Arunachal Pradesh 

(He has been working at Yingkiong as such 

with effect from 1 ,9.06.95 till. date . He 

had worked earlier at Khonsa as such from 

20.11-82 to 31.05.93 and at Itanagar 

from 01.06.93 to 10.04.95 

Shri Pan Singh 

Pe~on 

Office of the Area Organiser- 

S. S. B. Al ong 

Arunachal Pradesh 

(He has been working as such at Yingkiong 

with effect from 19.05-2000 till date,). 

Shri Tani Punning 

Son of Late Tame Punning 

Peon 

Offic e of the Area Organiser 

S.S. & Along 

Arunachal Pradesh 

(He . 'has been wor king as such at ' Ying-

kiong with effect from 01-06.2000 till 

date.He had earlier worked as such at 

Bomdila with effect from 12.02.98 to 
31J2.99 and at Itanagar from oj.oj-. ~000 

to 31. 05-2000). 

cont'd... 

. I 



33. Shri Taying Tatin 

Son ofIate Ajum Tayeng 

Group Leader 

Office of *the Area Organiser 

S.S. B... Along 

Arunachal Pradesh 

(He has been-working at Boleng as such 

'ect from 01.10.66 til I date). with ef.L 

34. Shri Gautam-Pal 

Son of Shri Rama Charan Pal 

Peon 

Office of the Area Organiser 

S', so  Be ' Along 

Arunachal Pradesh 

(He has~ been working at Boleng as such 

with ef fect from 09.10.96 till date). 

Shri Gaji Memba 

Son of Late Sonam Tobdar 

Group Leader 

Office . of the Area Org.aniser,, 

S. S. B. Along 

Arunachal Pradesh 

(He has been working as such at tuting 

with effect from 16.08.67 till date)'. 

Shri Jacho Memba 

Son of Late Duba Memba 

Group Leader 

Office of the Area Organiser, 
S. S. B. Al orig 

Arunachal Pradesh 

contd, 



12. 

(He has been working at Tuting as such' .  

with effect from. 01.05.69 till date). 

37. Miss. Kenji Kamni 

Daughter of Shri Karken Kamni 

Peon 

Office of the Area Organiser, 

So So  B. Along 

Arunachal Pradesh 

(She has been working as such at Tuting 

with effedt from 19.06.99 till date). 

38. Shri Taka Ngolum 

~-Son, of Late Tabi Ngloun 

Group Leader 

Of fice ., of the Area Organiser 

So So B& . Along 

Arunachal' Pradesh 

(He has . been working at . Basar as such .  

with effect from 10.09.68 till date). 

39. Shri Hogia Bogu*  

Son of Late Tasak Bogu 

Peon 

Office of the Area Organiser, 

So So 	Along 

Arunachal Pradesh 

(He has been working at Basar with -, effect 

from 01.01.69 till date). 

contd... 
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40, Shri Rinchin Tapir 

Son of Late Tamya Tapir 

(koup Leader 

Office of the Area Organiser 

S,S.B., Along 

Arunachal Pradesh 

(He has been working-at Manigpng as such 

with ef fect from 01.08.69 till date). 

Shri Sanje Koje 

Son of Late Pay-our Koje 

Peon 

Office of the Area Organiser 

S. S. B. All ong 

Arunachal Pradesh 

(He has been working as . such at MonAgong 

with effect from 01.05-70 till date). 

Shri Ajay Kumar 

Son of Shri Kundan Lai Sharma 

Peon 

Office of the Area Organiser 

S. S. B. v  Along 

Arunachal Pradesh 

(He has been . working as such at Me'chuka, 

with effect from 01-07.2000 till date). 

(All the apolicants are fion—executive personnel 

serving in various places,, as indicated above, 

in the A.P. Division of the S.S.B. under the 

contd.... 



14. 
7W,  

administrative Control of the Divisional Organi_ 

ser, S.S.B. 9  A. P. Division Itanagar -Arunachal 

Pradesh 

Apl2licants. 

-Vers us- 

Uni on of India (represented by the 

Cabinet Secretary Department of Cabinet 

Affairs.,Bikaner House, S ~hahjahan Road .., 

New Delhi 

2. Director General of Security 

Block"V (East) 

R.K. Puram 

New . Delhi-110066 

.3. Direct-or 9  Soso Be  I - 

Block-V (East) 

R. K. Turam 

New-Delhi-110066 

'Divisional Organiser 	S.S.B. 

A. P.. -Division 

Itanagar (A.P. 

Area-  Organiser., 'S.S. 'B. 

AlongViest Siang District 

Arunachal Pradesh-. 

Area Organisez,, S.S.3.,, 

Bomdila,West Kameng District 

Arunachal Pradesh 

contd... 
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7. Area Organiser y  S.S.Ba j  

Khons a 

Arunachal,Pradesh 

8., Area Organiser l  S. S. B. v  

Ziro 

Arunac.hal. Pradesh 

9. Area organiser, SMSo Ba y  

Tezu 

Arunachal Pradesh 

Res2ondents 

PARTICULARS OF THE ORDER  AGAINST  WHICH THE 

APPLICATION IS MADE 

illegal and 	 action of the 

~ xespondent_authorities in not allowing the applicants 

to draw Ration Allowance otherwise due to them only 

on the ground that they were not applicants in Origi-

nal Applications disposed of by this Hon'ble Tribunal 

directing the respondents to pay.Ration Allowance to 

the applicants in this Original Applications with 

ef fect , from the date due to them. The Director 	S. B. 

New Delhi (Respondent No.3) has since notified by 

issuing 'memoranda addressed to various Divisional 

C.rganisers of the S.S.B. including the Divisional 

Organiser y  S. S. B. v  A. P. Divis i on It an agar (A. P0 

(Respondent No.4) to the effect that, as per existing 

instructions the non—applicants in-various Original 

Applications ,  since disposed of by this Hon'ble 

contd ... 



16. 

Tribunal directing payment of Ration Allowance from 

due dates would not be entitled to get the benefit 

of Ration Allowance on the, basis of judgments/dire-

ctions passed by this Hon'ble Tribunal.The latest 

memorandum dated 10.2.2000 was issued and circulated 

by the Respondent No. 3 clarifying the stand/decision 

of the res,pondent—authorities that the non—applicants, . 	"I 

as stated above, would notbe entitled to get Ration 

Allowance vide his office memorandum No. 9/SSB­ /A.2/ 

	

860) Mani- pur-534 dated 10.2.2000 (Anne'xure 	-at 
- 	I 

page 0,;~_ ). 

Orderdated 1,6.5.2000 passed by the Res-

pondent No.4 and communicated by his 01VI NO. B~/Court 

Case/W99/166. dated 16,5*2000 whereby the represen-

tations filed by the applicants praying for grant of 

Ration Allowance were summarily rejected only on -  the 

ground that none of them was applicant in OA NO.103/.99 

disposed of by this Hon'ble Tribunal directing payment 

of Ration Allowance to the applicants who were non,- 

executive personnel of the SSB serving-at. Itahagceir 

2 : JURISDIOMON  OF THE TRIBUNAL—:— 

The applicants declare that the subject-

matter of the order against which they want redressal 

is within the jurisdiction of the Tribunal 

3 LIMITATION 

The applicants further declare that. the 

application is within the limitation prescribed U/s 21 -  

of the Administrative Tribunals Act 1985 

4' 

c ontd. . . 



V, 	
17. 

4: FACTS OF-THE  CASE 

That the applicants . are all non—executive 

personnel serving in-the Sp6cial Service Bureau(S.S.B. 

in short) in Along areas under the administrative 

Control of t he Divisional Organiser . S,S.B.,,AP. Divi-

sion 	Itanagar (Res'pondent No.4) 	The S. So B. is one 

of the Departments of the Govt. of India directly under 

t_he Cabinet Secretary .' 

The applicants . have a common grievance and 

interest in the matter and as such they are filing a 

. ,single application inasmuch as the relief prayed.for 

if granted to one of them, will be equally applicable 

to all others as they are similarly situated with a 

view to avoiding multiplicity. of litigations. 	The 

applicants crave leave of this Hon'ble Tribunal to 

allow.them to file herein a single application as,,pro-

vid 
. 
ed . in  Rule 4 (5.) (a) of the CAT (Proce dure) Rules p  

1987 

2) 	 That the.Government of India . in .1962,, 

set.,pp the Directorate General of Security (D.G.S.' in 

short ) under the Administrative Controlof the-Cabinet 

Secretarkat -  for some specific purposes. which -is a 

m ulti—role multidisciplinary organisation comprising 

four ageLies, namely #-  Special Service Bureau 
- 

(SoS 
 . 
*B* 

i 
. 
n short 	Aviation Research Centre (A.R.C.-  in's hort) 

Special Frontier'Force (S.F.F. in short) and .  Chief 

jnspectorajj~ of Armaments 

contd. . * 
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That the applicants beg to state that 

the Cabinet Secretariat p  vide letter No. A.27011/4/86- 

EA_I1 dated 18.12.87 addressed to the Director, Plann-

ing, Directorate General of Securitypinformed that 

certain concessions were granted to the Staff of S.,%B., 

S.F. F. C. L 0. A. (Chief Inspectorate of Armaments) and 

Dixectorate of Accounts and the concessions were iisted 

in Annexure-1 . In the said letter it was also mentioned 

that for some of the concessions, the various hardship 

-locations had been categorised as "B" and "C" stations 

as mentioned in the Annexure-II to the Letter. In ,  the 

said letterp it was, also mentioned that for the purpose 

of . House Rent Allowance t  concessions to the variotis cate-

gories to Staff, the equation of post as listed - in 

Annexure-A-to the Cabinet Secretariat order dated 

28-10.86 would also be applicable in respedt , of the Staff 

of S. S. B S.F. C. v  C. L 0. A. and Directorate of Accounts.- 't, 

Copy of the said letter dated 18-12-87 

alongwith two Annexures is annexed herewith 

and marked as Annexure-I . 

The applicants beg to state that,, ftom 

the said letter and Annexures, it would be apparent that 

certain concessions Were granted and in the case of 

the applicants, the concessipn,referred to against 

serial No.2.in Annexure-J. i.e. Ration Allowance 0would 

berelevant. The House Rent Allowance to the executive 

cadre was made admissible to the pers.onnel of other 

cadres also of the corresponding level except in the 

case of S.S.B. Battalion personnel and 	Deputy- 

c ontd. 
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Command.  ants/Company Commanders/Assistant Company 

Commander of S.F.F. and also those on deputation in the 

S.F.F. from the Army 

That the applicants beg to state that 

the.ordex dated 28.10.86 mentioned in letter dated 

18-12-87 (AHnexure-1) was an order from the Cabinet 

Secretariat whereby the sanction of the President was 

conveyed.to the equation of posts listed as Annexuxe—A 

in various cadres of corresponding level in Aviation 

Research Centreto that of the executive cadre. The. 

present applicants have been equalised with the Field 

officers and below and as per the said equation, the 

applicants were paid House Rent Allowance from 1987 

itself 

A copy of the said letter dated 28-10.86 

alongwith enclosures is annexed herewith 

and marked as Annexure— II. 

That the applicants beg to state that 

in terms..of the above—noted Cabinet Secretariat letter 

dated t8.12.87 (Annexure—J), the following hardship 

locations in Arunachal Pradesh were categorised as 

"B" and "C" stations as indicated in Annexure—II to 

that letter dated 18.12.87t — 

Arunachal Pradesh 

Category "B" locations 	Category  OCII  locations 

Bomdila 	 1. C/Tazo 

Tawang 	 2. Koloriang 

Daporizo 	 3. Monigong 

contd. * 0 
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Cate2ory "B" Locations 

4.. Al ong 

5 0 Yihgkiong 

6. - Roing 

7, Haduliang 

8. Miao 

9 Nampong 

10. Seppa  

Cateaory "C"*Iocations 

 Mechuka 

 Tuting 

 Wakka 

 Hawai 

 Ladu 

 Long~dinq 

 Panchao (Tirap) 

I 

110 Changlong 

12. Anini 

It would be pertinent to point out that the 

,above -noted order's.dated 18.12.87 became effective. 

with effect.fr'om. 1.8.87 and accordingly the afore-said 

locations were cAtegorised as "B 11 - and "C" stations with 

effect from 1.8.87.-The non-executive personnel of - the 

'
S.S.& serving in those loc. ations.,were not 	gr,.an.ted 

Ration Allow ance with effect from 1.8.87 although the 

executive personnel based in these locations were dra- 

wing Ration Allowance since long in terms of the said 

letter dated . 18.12.87 (Annexure-I at page 4A . 

In exercise of powers conferred on him as the 

Head of the Department, in-Ltt.emms of paragraph 3 of the 

afo-re-said Cabinet Secretariat letter dated 18-12.87 

(Annexure-I), the Dire* ctor, S.S.B.,New Delhi Res pondent, 

No.3). by his office order No. 9/SSB/A~2/86(1)-AP/94-95 V 
435 d lated 8.11.94, conveyed the sanction of the competent 

authority to the classification of the under-mentioned 

cont-d... 
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Stations in Arunachal Pradesh , as category "B" -and , cate- 

gory "CII.stations for the purpose of granting various 

concessions including Ration Allowance as referred to 

in the said Cabinet Secxetaiiat letter dated 18.12.87 .  

(Annexure-I') for a period of one year with ef fect 

the date of issue of that letter, i.e. 	from 8.11.94 

to 7.11-95 

Category "B" stations Cate2ory  "CIO  stations 

I. 	Rupa. (A. P. -i 	Lumbr ang (A. P. 

2. K&laktang 2. Bumla 

3. 	Basar Chuna 

Likabali 4. Kninzanam. 

5. 	~ 99-ig hat .  5. Muktar 

6.Tezu 6. 	Ziro 

7. Khonsa 7. Zimithang 

8. 	Itanagc-Lr Bleeting 

Mukto 9. 	Lumla 

10. 	Dirang 10. 	Jang 

11. 	Nefra 11. 	Thrizine 

12. Raga 12. Bomeng 

13. - Taliha 13. Sanglang 

14. Palin 14. Nacho 

15. 	Boleng Damin 

Chowkham 16. Kxonli 

17. Wakro 

Subsequently, by another order No. 	9/~SSB/A. ~/ 

86(1 )-AP/3423-24 dated 19-12-95, the categorisation of 

the above-noted stations in Arunachal Pradesh Division 

contd... 
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of the S..S.B. as "Bit and "C" stations for a further 

period of 3. (three) years with effect from 8.11.95 to 

7.11.98 was sanctioned 

By order No. 9/SSB/A.2/86(i )—AP/3662 dated 

17,8,98 s, the sanction of the competent authority was 

similarly-conveyed t-o the classification of the above-

noted stations in Arunachal Pradesh as category 'tB" and 

category "C" stations ., as stated above., for a further 

period of .3 (three) years with effedt from 8.11.98 

from 8.11.98 to 7.11.2001) 

It is, therefore, apparent that the cate-

gorisation of the above—noted stations as c4tegory "Big 

and category "CIO Stations has remained valid with effect 

from 8.11,94 to 7.11.2001 

Copies of the said orders dated 8.11.94, 

19.12.95 and 17.8.98 regarding categorisa-

tion of the stations concerned as "Bit and 

"C" stations in A.P. Division of the S.S.B. 

are annexed herewith and marked as 

Annexure—III,IV  and V  respectively. 

7) 	That the -applicants beg to state that O in 

the context of what has been stated above, the applica-

nts who earlier s-erved/have been serving in the following 

locations are entitled to the grant of Ration Allowance 

with effect from 1.8.87. , in terms of letter dated 

18.12.87 (Annexure-1) 

contd. . a * 
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Along 

SePPa 

Yingkiong 

Longding 

Daporizo 

60 Roing 

7.. Bomdila 

Tuting 

Monigong 

IO.Mechuka 

On the"notherhand l, the applicants who had -

served/h.ave been's. ering in the following stations are 

entitled to the grant of Ration Allowance with effect 

from 8.1l..94, date from which these stations ha ve been 

categorised as IIBII or "CH stations by the competent 

authoxityp as stated above 

1. Itanagar 

2.. Khonsa 

Pasighat 

Palin 

Boleng 

Basar 

8) 	That 	as atated above, the applicants are 

entitled to the.grant of Ration . Allowance either-with 

effect from 1.8,87 or from 8.11.94 with reference to 

their places of posting in stations 7  which have since 

been categorised as "B" or "C" stations. The Field' 

I 	 contd... 
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Officers and below were being paid Ration Allowance 

as their entitlement but , for reasons best known 

to the authorities, the present applicants who had 

been equated with the Field Officers and below were 

not paid the Ration Allowance in a most illegal '. -and 

arbitrary manner , 

9) 	 That the applicants beg to state that the 

Aviation Research Centre is a part of Directorate Gene-

ral of Security alongwith S.S.B. and two other organ:L-

sations. Similar concessions including Ration Allowance 

were granted. to the employee oI the Aviation..Research 

Centre and the non—executive.  Staff of the Aviation 

Research Centre were also deprived of the Ration Allo-

wance and only executive staff was given the same. 

Some employee of Aviation Research Centre-pDoomdooma had 

filed,an application-befote this Tribunal claiming-that 

being non—executive Staff, they were also entitled to 

get the Ration Allowance as was being given to' . the 

executive Staff, according to the'equalisation' dP-iaas 

per order dated 28.10.86 (Annexure—II) and the s a me was 

.
numbered a's O.A. 245/95. A Divi-sion Bench of this 

Tribunal by judgment dated 
. 
14.6.96, held that the 

Ration Allowance was admissible to the applicants an ~ d 

directed that the Ration Allowande be paid to ihe ziopli_ 

cants tox at the rate applicable to them with effect 

from the due .  date and to pay the arrear amount' within a 

fixed period. The Aviation Research Centre authorities, 

instead of granting the conces.sions, filed an S.L.P. 

in the Hon'ble Supreme Court 'challenging the order 

contd... . 
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passed by this Hon' -Ible Tribunal granting Ration Allow-

ance to the non-executive Staff and the aame was num-

bered as Special Leave to' appeal (Civil) No. 1706/97. 

The Hon'ble Supreme Courtp by order dated , 16.3. 198 

dismissed the Special Leave to Appeal and directe , d that 

the order be punctually observed and carried'into exe-

cution by all concerned. The order dated 14.6.96 passed 

by this Hon'ble Tribunal in,O.A.N0. 245/95 had attained 

finality 

s Copies of the judgment dated 14.6.96 pA s . ed 

by this Hon'ble Tribunal and the order.dated 

16.3.98 passed by the Hon'ble Supreme Court are 

annexed herewith and marked as Annexure-VI and 

VII respectively. 

1.0) 	That the applicants beg to stat e that in pur- 

suance of the said judgment the Cabinet Secretariat 

vide their order No. A-27011/4/86-EA. IV1433 dated 

16,,6.98,, sanctioned the Ration id.lowance to the non-

executive Staff of the Aviation r'iesearch Centre and all 

payments tave s *ince been made to the Staff who are .  still 

continuing at Doomdooma which has been categorised as 

OBII Station . 

11) 	That 	the applicants beg to state that s-ome 

other non-executive personnel of Aviation Research Centre 

(ARC) in short F. R.U. Numaligarh who were also depri-

ved of getting the Ration Allowance had also filed an 

application before - this Hohlble TrIbunal 	claiming 

Ration Allowance and the same was numbered as-O&'A.NO. 

89/96. This Hon'ble Tribunal 	by order dated 17.7.98, 

contd.. . 
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disposed'of the - application.directing the department 

to Oay Ration Allowance with effect from 22.2.94 

alongwith arrears within 3 months 

Copy of.  the said order dated 17p7.98 is 

annexed herewith and marked as 

Annexure- VIII  . 

12) 	That the applicants beg to state that 

after the non-executive cadre employees of'the.Aviati-on 

Research Centre,Doomdooma and of Aviation Research-Cen-

tr-e,, Field Research Unit (F.R.U. ) .,Numaligarh were,qra--  

nted Ration .  Allowance , as stated above, in terms of 

orders passed-by this ~bnlble Tribunal which was not 

interferred by the Hon'ble Supreme Court v  the rion-,exe-

cutivb, personnel serving. in the S. S. B. , Itanagar in 

Arunachal Pradesh filed an application before the Hon'ble 

Tribunal, which was registered as O.A.No. 103 of 1999 

claiming grant of Ration ALlowance with effect from 

8.11.94., date from which Itanagar was.categorised as 

t'B" Station. This Hon'ble Tribunal, by order dated 

8.9.99, dispo'sed of the application by directing -the 

respond ent- author iti es to pay ration allowance to -the 

applicants with effect from the date on which the allo-

wance became admissible. It was further directed that 

the ~axrear amount, as ~dmissible to each applicants, 

should be paid withint 90 days from the date of receipt 
I 

of the order. 

Copy of the said order dated 8.9.99 passed 

by this Hon'ble Tribunal in O.A.No.103/99 -  

is annexdd herewith and marked as 

Annexuxe- M 

contd. . . 
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13) 	That g  thereaftex l,,some of the non-executive. 

personnel of the S.S.B. serving under the Divisional 

Organiser y  S.S.B. 9  Shillong,, Meghalaya also filed 'an 

application'before this Hon'ble Tribunal which was regis-

tered as O.A. No. 367/99 praying for grant of rat . ion 

allowance with effect from 27.4.92 t  date from which . Shi- 

Ilong was categorised as "BOO Station. This Hon'ble Tri-

bunal, by order dated 12-1.2000 %, disposed of the.applica-

tion directing the respondents to pay ration allowance 

to the applicants with effect'from 27.4,92 onwards (date 

from which Shillong was categorised as "B" Station . 

Copy of the said order dated 12 * 1 .,,'2000 Pa- 

ssed by this Tribunal In O.A.W. 367/99 . in 

annexed herewith and marked as. Annekure-X. 

	

14) 	That . thereafter, the non-executive pers. onnel 

serving in the S.S.B. Training Centre , Haflong under the 

administrative Control of the Deputy Inspector General, 

S.S.B. Training Centre., Haflo,ng approached this Hon'ble 

Tribunal by filing O.A.W. 104/2000 - Praying for grant 

of Ration Allowance with effect from 12.8-97 9  date from 

which Haflong was categorised.as "B" station. This Hon'ble 

Tribunal 9, by order dated 9.6.2000p allowed the applica-

tion by directing the respondents to pay ration allowance 

to the applicants with effect from 12.8-97 (date from 

which Haflong was categorised as "BOO station) or with 

effect from the date of their actual posting at Haflong 

whichever is later. The respondents were further directed 

to pay the arrear ration allowance to the - applicants 

within 3 (three) months from the date of communication of 

contd... 

AD 



28. 

that order. In terms of the sai ~ direction ., the -applicants 

have been enjoyihg the benefit of Ration Allowance 

Copy of the order dated 9.6.2000 passed in 

O.A.NO. 104/2000 is annexed herewith and 

marked as Annexure- XI. 

15) 	--That the applicants beg to state and submit 

that they are similarly situated like the applicants in 

the above-noted original applications and their case - for 

gfanting ration allowance is fully covered by the orders 

passed by this . Hon'ble Tribunal in the above-noted origi-

nal applications. 

The non-executive personnel serving in S.S.B,, 

in Itanagar (O.A.NO. .103/99) and also those serving in 

Shillong (O.A.NO.. 3,67/99) have since been granted ration 

allowqnce in terms of the orders passed. by this Hon'ble 

Txibunal, as stated above, and the present applicants are 

similarly situated like the applicants in those applica- 

tions and as such,, relying on'the orders, the applicants 

are entitled to be granted ration allowance from the date 

of posting in the stations categorised as "B" or "C" Sta-

tions 

16) 	-That the applicants beg to - state and s submit 

that the applicants,'as stated above, are non-executive -

personnel Sierving in various stations in the A.P.Division 

of the S.S.B. in Arunachal Pradesh under the administrative 

Control of.  the Divisio.nal Organiser,,S.S.B. ,A.P.'Di'vision 

Itanagar. The applicants are entitled to the grant of 

Ration Allowance either froml.8.87 or from 8.11.94 

contd... 
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depending on the places of posting having declaration of 

category "B" or, UVI or from their respective date of 

joining at the places whichever is later with arrears. 

A statement reflecting the exact period for 

which the applicants are entitled to ration 

allowance is annexed herewith and marked as 

Annexure- XIL 

That - the applicants.'beg to state and submit 

that the present.,~pplicants could not join the applicants 

(non-executive pqrsonnel serving in S.S.& at Itanagar 

in filing O.A.NO. 103/99 claiming' Ration Allowance with 

effect from 9.11.94 for various reasons and as ' such they 

are now approaching this Hon'ble Tribunal praying for grant 

'of Ration Allowance as has been granted to similarly situ-

ated personnel who_we.re applicants in O.A.NO. 103/99. 

That, the applicants beg to state and submit,, 

that the Respondent No.4 earlier Yeceived memo No. 30/S_O 

A.2./97/17-559-570 dated 19.2.99 from the Respondent No.2 

whereby, referring to earlier cases of granting ration 

allowance to non-executive personnel of S.S.B. v  it was 

intimated that orily the applicants in O.A.NO.245/95 who 

were non-executive personnel of the A.R.C., Doomdooma were 

granted ration allowance in terms. of the ordexs/judgement 

passed by this Hon''ble Tribunal in the above-noted case., 

In another memorandum No. 9/SSB/A. ~/86(1')"`/ 

SHG-3045 dated 2.11-99, the Respondent No. 3 had 

the policy decision taken by the xespondents authorities 

contd.. . 
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very clear by reiterating that.. non—applicants, in 

various original applications so far disposed of by 

-this Hon'ble Tribunal directing payment of -ration 

allowance are not entitled to the grant 6f - ration allo-

wance. The above s,tand in the .  matter of granting ~ ration 

allowance 'to the non—executive personnel of S.S.B. had 
been categorically asserted by the Respondent No.3 in 

his bf fice memorandum No. 9/SSB/A 2/86(l —Haf long-459 

dated 4.2.2000 and No. 9/SSB/A 2/86(1)—ManiPur-534 

. .dated 10.2.2000 whereby it was circulated that v  as per 

existing instructions the non applicants two CAT cases 

are not entitled to get ration allowance on the basis 

of judgements/dir6.cting given by this Hon'ble Tri 
I 
 bun6ls. 

I As t I  he  I  present applicants are not . applicants in any of 

the original applicants decided by this ~bnlble Tribunal - 

allQwing grant of ration allowance, the respondents—au-

thDrities have virtually rejected the claim of -the 

applicants for grants of ration allowance and the appli-

cants are not convinced that no useful purpose would be 

served by Waiting any longer and.as  such they are appro-

aching this Hon'ble Tribunal praying for relief 

The aforesaid memoranda dated 19.2-99 

2.11.99 9  4.2.2000 and 10-2.2000 are annexed 

herewith and marked as Annexure— XIII tXIV and 

XV and XVI respectively. 

19) 	That' the applicants beg to state and submit 

that , the applicants had also submitted representations 

to the Respondent No.4 through proper channel praying 

contd.. . 
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for grant of ration allowance from due date as had been 

granted to the applicants of OA-245/95,, OA 103/99 and 

OA 367/99 by this Hon'ble Tribunal. In fact, the appli-

cants were'legitimately expecting that the zespondent-

authorities would ext'end the benefit of the judgment/ 

directions given in the afor'e—said original applications 

of their own-as they were siffiilatly situated but nothing 

tangible was done in the matter. The Resp6nd4nt No.4. 

by his OM NO. BE/Court case/RA/99/166 dated 16.5.2000 

summarily rejected the claim.of the applicants for grant 

of ration allowance onlyon the ground that they were 

not applicants in O.A. NO.- 103/99 filed by non—execu-

tive personnel of SSB serving at Itanagar and as such 

the Ration Allowance was not admissible to them. 

Copy of the said OM dated 16-5.2000 is ann- 

exed herewith and marked as Annexure—,  XVII 

20) 	That the applicants, having been aggrieved 

by the impugned arbitrary action . in  rejecting the claim 

of the present applicants for grant Ration Allowance 

from due date, the applicantshave now approached this 

Hon'ble Tribunal praying for zelief . 

5 : GROUNDS  FOR RELIEF WITH  LEGAL  PROVISIONS -* 

0 	 For-that the action of the respondent—autho- 

rities in denying ration allowance to the applicants is 

illegal,, arbitrary and extremely discriminatory and as ~ 

such this Is a fit case where this Hon'ble Tribunal will 

exercise jurisdiction and grant relief otherwise due to 

them 

J~Iz_ 	
contd.. . 
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For that the applicants have been illegally 

discriminated against in not allowing the benefit of 

ration allowanc6 although they are similarly situated 

with the applicants, being the non—executive personnel 

of the.SSB serving in Itahagar (OA NO. 103/99),Shillong 

(OA NO., 367/99) and Haflong (OA NO. 104/2000) who have 

since been granted the benefit 'of ration allowance from 

due date, with arrears . as per order of this Hon'ble 

Tribunal and as such the action of the zespondent—autho-

x1ities is bad in'law and liable to be set aside 

For that the Xespondent—authorities are lega-

lly required to extend the benefit of ration allowance 

of their own to the present applicants in pursuance of 

the directions/orders passed by this Hon'ble Tribunal 

in O.A.NO. 103/99 p  O.A. 367/99 and O.A. 104/2000 inasmuch 

as the,epplicants are similarly situated-with the appli-

cants in the above—noted original applications and that 

not having been done, the action of the -respondent—autho- -  

rities is bad in law and liable to be - set aside 

IV) 	 For that the respondent—authdrities instead 

of extending the benefit of ration allowance t
~ o the appli- 

cants of their own, as directed by this Hon'ble Tribunal, 

committed a serious illegality by driving and haxassin . g 

the applicants to approach this Hon'ble Tribunal causing 

multiplicity of litigations and a's such the action of the 

authorities in denying -ration allowance to the 'applicants 

deserves to be struck down as unsustainable in law 

contd... 
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For that the Action of the authorities in 

not Allowing,the applicants to draw ration allowqnce 

has amounted to serious discrimination offending the 

equality provisions constained in Article 14 and 16 of 

the Constitution of Jndia and as such the action of the 

"de authority is bad in.  law and liable to be set asi 

For -  that, in any view of the matter, the 

action of the authorities in subjecting the applicants 

to serious and illegal discrimination and denying* ,them 

theration allowance otherwise due to them is b*ad in law 

a  nd liable to be set aside 

6 DETAILS OF  THE kEi~vIEDIES  EXHAUSTED 

The'appli*cants had submitted representations - 

to the competent authority through proper channek-1. but 

in view of t he policy decision adopted by the respondent— .  

authorities.to  the ef'ect that non—applicants in original 

Applications disposed of by this Hon'ble Court directing 

payment of Ration Allowance to the applicants from the 

due date, the' claim of the applicants had been v:kxtrAxx 

summarily rejected 

7 MATTERS  NOT.  PFAEVIOU6LY FILED OR PENDING ViITH ANY 

OTHER  CCURT 

The applicants further declare that they 

have not preViously filed any application,writ petition 

or suit regarding the matter in respect of which this 

..application has been made before any Court or any other 

contd... 
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authority or any other Bench of the Tribunal nor any 

such application, writ petition or suit is pending 

before any of 
I 
 them. 

RELIEF  SOUGHT 

It is . theref6re, prayed that Your 

Lordships would be graciously pleased to'.admit 

application, call for the entirb records 

of the case, ask 
I 
 the respondents to show 

cause as to why the applicants should not: be 

granted the benefit of ration allowance with 

effect from the date from which the places of 

their posting were - categorised as "Bit or licit. 

stations by the competent authority or from 

the actual date of joining working in such 

.stations whichevej~ is latex - as ha-s been granted 

to others who are similarly situated like the 

present applicants and after 'perusing the cau-

ses shown.. if any, and hearing the parties 

direct that, in view of the attending jacts 

and circumstances of the case, the applicants 

xxex be granted Ration Allowance with , effect 

from the date from which the stations to which 

they have been posted have been categorised as 

"Bit or "C" stations or from the actual date of 

their joining in these locations so c
~tegorised, 

whichever is later including arrears as has 

been granted to other similarly situated non- 

c ontd. . . I 
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executive personnel serving in SSB.Itanagar, 

SSB, , Shillong and SSB, Haflong and/or'pass 

any othei order/orders as Your Lordships may 

deem fit and proper. 

And for this act of kindness, the applicants, as in 

duty bound, shall ever pray 

contd.. 
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INTERIM  ORDER IE-ANY, PRAYED FOR 

NIL. 

10: Does . not arise., The application will be pxese nted 

personally by the Advocate of the applicants 

11 PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE 

APPLICATION FEE 

LP.O. No.,a6l 	 dated 

issued by - the Guwahati Post Office payable at 

Guwahati is enclosed 

12* LIST OF_gRCLO-SURF-S:— 

As stated in the Index 

contd.... 
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1,.Shri Heramba , Barpatra Gohain, 

son of Late. Apuram. Barpatra Gohain, aged 

about 51 years, presently serving as the 

Upper Division Clerk under the administra-

tive Control of the.Area Organiser, S.S.B., 

Along (Arunachal Pradesh) ao, h6reby, verify. 

tha t the statements made in par a g I a ph s 

_).;)...are true to my personal knowledge and .  

A 1 -141 J-(~ 19 those 'Made in paragraph 

are believed to be true on legal advic'e,and that 

I have-not suppressed any.material fact. 

I t  being one of the ~ applicants, have 

been'authorised by other applicants to sign this 

verification on behalf of-all- the applicants. 

Place 	 Signature 	PI 

Date' 	-15-1,,!~~ ,.;~,13" 
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NO- A. 27011/4/86..EA.:El 

Goverment of India 

Cabinet Secretariat 

Bikaner House :(Annexe), 

Shahjahan Road 

New Dalhi 

New Delhi,the 18.12,87. 

To, 

The Director (Planning), 

Director General of security, 
East Block,,R.K. Puram, 

New ioelhi-66 

Subject: -  Grant of concessions to the staff of SSB, SFF, 
C,I-0-A. and Directorate of Accountants 

Sir,, 

I am directed to gonvey to the sanction of the 

President to"the grant of concessions men;tioned in the Ann. 

exure-1 to the various ,  categories of staff of SSB, SFF-, 

CIOA and Directorate of Accounts subject to the restrictions 

indicated therein on the pattern of the Research and Analysis 

wing of this secretariat 

These orders will take effect w -e -f - 1,st August 

Por scme of the concessions the various hardship 

locations have been categorised as IBI & 6 C O  stations as 

indicated in Annexure-II to this letter. However* if the 

Heads of the Department feel at certain times that certain' 

locations or assigment s have become specially hazardous 

and there is a spec if ic increase in the threat to the 

contd.. 



..'a a I  , 

2 . 

personnel and/or premises, they can determine on merits 

the cirtieria of hardship and the period for which such 

locations may be categorised as belonging to category OBI 

61  'c' stations after recording the reasons in writing 

4* 	For the purpose of House-Rent Allowance concessions 

to the various categories of'staff, the equatIon of posts 

as listed in Annexure-'A* to the cabinet secre tariat"s order 

No. A-11016/86-DO-1, dated 28.10.86, will also be applicable 

in respect of the staff of SSB * SFP, CIOA and* Directorate 

of Accounts 

So 	This issues with the concurrence of the Ministry 

Of Finance vide their U'-O- No.. s-1428/SE/87 dated 10,8.87 

read with uo No. 1151/Dir-Fi(S)/31 *' dated 2nd Dec. 1987. 

Yours faithfully, 

Sd/-  4R-K-GANGAR) 

Deputy Secretary ~ SR)- 

Enclo:Annexure-I  & I I. 

copy to 

shri H -B.ioshri, Director, SsB 

MaJ. Genl- S.K. Sharma,PVSM,IG SFF- 
G.B. Mathur,Dy. Director of Accounts. 

4* Lto Colo K.PK* Bhandari, CIOA. 

5.' Shri J. subramaniam Director IF 

60 Shri K. -K- Mittal,Dy. Diredtor of Accounts (SW). 

7. Order File 

c ontdo 
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OFFICE OF THE DIVISIONAL O.RGANISERSSB: A-P- DIVN-I ZAN A G  A..R_- 

No. NCE/P.9/97-98/27 	 'Dated:-20, 
1 
 11,97. 

C22Y  to 

7h8 COMdtS- ., CC,SSB*Dirang/Paser/Tezu- for information 

and necessary action W.V.T. -  your signal No. 4724 dated 

25,10,97 

Sd/.Illegible, 

AREA ORGANISER (S) 

DIVL- HORS- SSB:  ITANAGAR 

Contd* 



4 . 

ANNEXURE TO THE CABINET SECTT& LETTER NO- A. 2701 1/4/86-EA-11 DATED 15 DECEMBER,1987. 

- - - --- - - - - - - - --- - - - - - - - - - - - - - - - - - - - - - - - - - - 

sl. No.*, Nature of the 	 Extent of the concession granted 	 Remarks 
concession 

- - - - - - - - - - - - - --- - - - - - - - - - - - - - - - - - - - - - - - - 
3 	 4 

- - - - - - - - - - --- - - - - - - -- 
1) Hardship Allowance. 	 A hardsh . ip allowance Rs.25% of basic 	For the stations which are declared 

pay subject to maximum of Us.400/- p.m. 	as belonging to category 1 B *  and 
in respect of category "C' and 12,5% 	C" by the Head of the-  Mpartment 
of 'basic .  subject to maximum . of Ps. 200/,, 	under the powers now deegated to 

4 B' stations other 	him, the same rates will apply Pom. to category 

than those situated In the North 

Eastern region,Al~dman & Nicobar Is-
land and Lakshdweep where special 
allowance

, 
Is already sanctioned 

c ontd, 



A I 

5 . 

Ration Allowance 	 Ration Allowance to the rank of 'Field officers 

and below at the'following rates excepting SsB 

Bn. personnel and Dy. CoFqdts/Dey.0c)mdrs/ Asstt. 

Dey. Ccmdrs' of SFF and also those on deputation 

in the SFP f rcm the Army 

ContdOSOO, 



.6. 

- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

2 	 3 	 4 
- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

Location 	 Rates 

Category 4 B' 	 As admissible frcm time to time' 
stations. 	 in the Border Security *  Force in 

peace hreas 
Category OC' 

stations 	 As admissible frcm time.to  time 

in the BSF In cperational areas 

3) Clothing :1 A non-refundable clothing grant of Rs, 3000/. for .  (I) The amount,will be Paid as an advance and 
staff other then SSB Bn- personnel and DYO 	 will be adjusted on receipt of the join_ 

Comdto/Coy.Cciudrs/Asstt-Cc;Y.Ccmdrs of - sf f ' and 	Ing report at the hardsh ip location and a 

also those on deputation in the SFP from the 	certificate that the advance has been u'ti- 

ArMy,posted in category B & C stations and lo- 	lised f or the purpose it was intende 

cated at or higher than 3000 Mtrs-above MSL 

and JL5*2000/- for staff posted at category B. 

& C stations and located between 1500 and 3000 

Mtrs-above MSL as a one time grant 

c ontd, 



7. 

- - --- - - - - - - 	 - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

2 	 3 
--- - - - - - - - - - - - - - - - - - - - - - - - - 

4 
- - - - - - - 

I 

 - - - - - - - --- - - - 	 - - - - - - - 

jii) Renewal grant at the rate of 500/- (11) This one time non-refundable allo- 

p.a. for location at or higher than wance will be admissible only to 

3000 Mtrs. above MSL and Rs*300/- p.a. those personnel who are posted 	in 

for locations,between 1 5OU and 30UU cate4pry $8 1  & ' C* locations for a 

Mrs., above MSL in category 'B"  and period of not less than 2 years 
SCI 	stations In case the Officer returns frcm 

posting from category li3l, & 11C 0 

	

lo- 

cations earlier than 2 years .  at his 

own request , he will be asked to 

refund proportionate share of. the 

clothing grant 

The Head of the organisatioas at 

their own discretion within app- 

roved paremetors,can classify any 

location as belonging to category 

*B*.& '*C 4  station for the purpose 

of clothing grant (Though on the 

basis of height alone. it may not 

so. qualify) based. on other f ac- 

tors such as severe climate 

c orrtd.,. 



I 	 115~ A !; emp 
N 

- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

2 3 4 
- - - - - - - - - - - - - - - 	- - - - - - - - - - - - - - - - - - - - - - - - - 

4,- Special TA/Dh :- Daily allowance at -increased rates for 

classified "A *  class cities will be ad-
missible during tour to category @ B e  & 
*C4 stations 

Porterage and animal transport cha-
rges as admissible under Supplementary 

Rules (vide Min.of F1n.O-M-NO-5(34)-E.IV 
(B)/64 dated 6..10.65, for classified areas 

- in Himachal Pra.de*h will be admissible f9r 
tours to all. category *Be & ocs stations 

etc. (e.g. in a narrow valley)-The Head of 
the organisation will got approved,well in 
advance, from the cabinet Sectto, the para-

meters for declaring any locations as equi-
valent to the category 4 13 *  and 'C *  stations* 

Fj 

5. Leave Travel 	ii) anployees other than SSB Bneper- 
concession: 	 sonnel and those on deputation in the 

SFF f rom the Army posted in category 

'B 4  & OC' locations will be entitled 
to Leave Travel concession once a 

year against the dormal Rules of 

one in 2 tears 

In case the employees posted at category 

"B" & 'C' locations has already availed 

the LTC f or the block year .1 966 ~87 bef ore 
issue of this order,that concess !on will 
be treated as pertaining to the cAlendar 
year, 1986 

c ontd, 



_A 

.

91 

— — — — — — — — — — — — — — — -- — — — — — — — — — — — — —-- — — 

2 	 3 	 4 
- - - - - - - - - - - 

- - - - - - - - - - - - - - - - - - - - - 

— — 
- - - - - - 

(ii) In case of death,serious illness of 
- - - - - - - - - - -- 	

-- - - - - - - - - - - 

marriage of a family  member, where the 
family resides separately,the employees 
will be entitled to 50% of the rail fare 
of the entitled class for travel to place 
of residence of the family-If the employ- 
ees are to travel more than 50 Kms. By 
road either at the end of the j ourney 

full bus fare for this journey 	will 
also be reJmbursed 

6* Journey time while 	Employees posted in c'ategory *B* & QC' Leave in their case will commence' 	and 
proceeding on leave- 	station will be entitled to joining terminate on the date the employees rea- 

time between the point of duty and ches the Rail head- nearest to the place 
nearest .  Rail head of duty at category o3s & *C ,  station. 

111) 	Me j ourney time should be reasonable 
and Will be determined by the respective units. 

c ontd *. . 
d 



OEM,  

10. 

7* House Rent Allowance 	 House Rent Allowance facilities admissible to 
the Executive cadre will be admissible to the 

personnel of other cadres also of correspon-
ding levels except in the case of SSB Bno 
personnel and Dy. comdts/Coy. Comdrs/Asstt. 
Coy. Ccmdrs. of SFF and also those on depus-

tation in the SFF ~Eran the Army 

Contd 



A 9 tow 	

f 
11. 

2. 	 3 	 4 

8* Cash ccmpensation 	cash ccmpensation for work on hol. 

for work on holi- 	iday as admissible to the staf f of 

days 	 the executive cadre upto the rank 

of Field Of f icers, in the IB & AW, 
will be admissible to personnel Ass-
istants, stenographers and other 

staff of Wleccm,ciphar and M.T. ca-

dres, who are drawing basic pay of 

Rs. 900/- (pra-revised) and below are 

not entitled to overtime allowance. 

9* Goverriment tra- 	Goverament -transport will be provi- 

nsport 	 ded to the staff engaged in night 

shif ts f or picking them up and to 

enable them to return to their resi. 

dence 

lu. security allo;~_ 	Security allowance at the following 

ance to Mini- 	 rates is sanctioned to the following, 

sterial secre- 	category of the staff working in Top 
tarial and Acc- 	Secret Branches subject to a maxi- 

ounts cadres. 	 mum of 15% in each crade 

Da ILigZa t  i on  - 	 Amount 

L-D-C- 	 R5. 20/. P.M. 

steno.Gr.III/UDc 	 Rs* 30-/- . P.M - 

steno. Gr-IIASSistant- 	RS*50/- POM- 

section officer/Private 

. Secretary/Sr-P.A. 	 Rs.100/- P.M. 

V) Assistant Director /Area 	Rs.200/-  P.M. 

organiser/Dy.Director of 

Accounts* 

contdo * * 
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ANNEXURE—II TO.THE CABINET SECTT* LETTER NO. DATED:— 

STATE CATEGORY 'Bo -LOCATICUS  'CATEGORY'  'C" 

LOCATI. 

ARUNACHAL PRADESH BOMDILA C/TAZ0 

TAWAN G KOLORIANG 

DAPARIDO MONIGACNG 

ALCVG MECHUKA 

YINKGICNG TUT~NG 

R03NG WAKKA, 

HAULIANG HAMI 

MIAO LADU 

NAMP4,CN G LONGDING 

SEPPA PANCHAO (TIRAP) 

CHANGLCNG 
AN IN I 

GLU RAT RAEHANPUR 

HIMACHAL PRADESH KALPT (REKONG—PEO) KAJA 

POOH KALCNG 

J & K NYOMA 

HANLE 

LEH 

KHALSI, 

MANIPUR MORCH 

CHAKRP/ 

EKARCNG 

CHAN M L 

CHURACHANDPUR 

MONGHBA 

TAMENGLCNG 

UKHROOL 

CHASSAD 
KHULIL4N 

MEGHALAYA J~OWAI 

TRIPURA N,ON GSTOIN 
KAILASEHAR 
UDAIPUR 
KHOWAI 
&ONEMURA 

UTTAR PRADESH DRARCHULAI MNSYARI 
JOSHIMATH 

WEST BENGAL SUKIAPOKHRI 
NAXALBARI 



/
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	 40,  BO vv~ 

	

ANNEXURE-II-_ 
	V 

GOVERNMENT OF 3NDIA, 
CABINET SECRETARYAT 
BIKANER HOUSE ANNEXE, 

SHAHJAHAN ROAD 
NEW DELHI. 

No- A-11016/6/86-DOI 
	 Dated the 28th Oct.1986 . 

ORDER 

subJect **. Extension,  of, House Rent Allowance concession to 
other cadres of ARC at par with executive cadres. 

Refefence ARC dtd. UIO NO. ARC/P.-T,/~8/85, dated 

the 15.9.1986 

2. 	in continuation of this 8edretariat letter No* 

A-49011/8/86-DO-I dated the 10 * 5.1986,t  sanction of the jPre-

6ident is hereby -'conveyed -to the equation of posts listed ,  

at Annexure 'A *  to this order in various cadres of corres ~ 

Ponding levels in the ARC to that of the exedutive cadres in 

the said organisatio 
. 
n exclusively for the purpose of payment 

of House Rent Allowance as admissible to the executive cadre. 

3* 	 This issues with the . concurrence of the Director 

(IF) vide their Dy. No- 1799 dated 1,10,1986. 

Sd/. (R-K-GANGER) 

Deputy secretary (SR), 

TO 

Shri R.Swaminathaa, Director ARC, New Delhi. 

shri M ~-C-Roy ChPudhury, Director of Accounts. 

cabinet secretariat, Now Delhi 

3, Shri-i-Subrama,niam,Director tIP),Cabinet Sectt. 

New Delhi. ,  

4. Guard File 

(R-K-GANGER) 

I)aputy Secretary(SR)o 

9 

contd* * * 
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sl, Dasignation and Oorresponding pay scale of other 

No. Pay scale of exe- cadres. 

cutive cadre. 

2 3 

1 section Officer Rs. 650.1200/- 

Rs*650-30-740..35. U. Accounts officerRs. 840-1200/." 

810-EB-35-880-40- 3: Jer.iv&tjk-secre_ AS. 

1000-EBm40.1200/- tary 

 Sr. 	P-A- ks* 650.1040/- 

 Asstt.,-Fire off- 

Icer ks. 6 50.1 200/_ 

.6. Asstt. Comman- 

dant iLs. 650-1200/- 

7* Asstt.Engineer ESO 650.1200/- 

 Asst t - (Civ il ) ks, 650.1200/- 

2x surgeon Grel. 

 Deputy, works iLS* 650-1200/- 

supdte 

10-' AsStt-Technical Ws. 650wI200/w 

.Of f ice r. 

11, Asstt-Aerodrcme its. 650w1200/. 

Of f icer. 

12- ASStt.meteroli- Rs. 650.1200/w 

g ist 

 Librarian. Hs. 650.1200/- 

2. Field 'off icer 

Rs,550-25.750. 

EB-30m900/- 1. 
20 

Assistant 
steno 'dr -II(P-A) Rs : Rs 

425.800/- 
425-800Y- 

 Accountant ts. 500-900/- 

 Station Officer 550.750/. 

 Asstt. Librarian its. 550-900/- 

 Foreman k,. 550-900/. 
 it. Techn ic al 
Off icer Grade -I Rso 550-900/. 

 it. stores Off ic er - 
Rs - 550-900/w Gr*I* 

 'Mchnical Asstt- Rs* 550~750/_ 
(Air wing) 

Ju. ccmmunication Asstt- 550-750/- 
550-900/-  

 
Professional Asstt- 
jr.Accounts officer 550.900/- 

.13. Sr.medical Asstt- 550.900/- 

contd... 



3 , 

2 
- - - - 

3 
- - - - - - 

Group "Ba posts 	Though YO is a Group Ica post their equi- 

valent-with PO (Grc~ip OCI) post is shown as there is no equ- 

ivalent 'Post Of AS,sistant/Steno. II(PA) /Asstt 	Librarian'  

-
in junior executive cadre 

3. Deputy rield officer  steno Gr-Ili 	330-560/- 

Rs. 425-15-530-EB-1 5-  U.D.C- 	 330-560/- 
560-20"600/..  Technical Ass- 425.700/- 

istant .  (Libra- 

rian) 
425-700/- 4* Overseer 

 Te acher 	290-560/- 

 Nursing Sister 455.700/- 

 Staff Nurse 	425_640/ ~- 

 Sr. Regiogra- 	425-640/- 

pher 

 Lab. Technic ian 380-560/" 

 Pharmac ist (qua- 
lified) 	 330-560/- 

 sanitary Ins- 	330-560/" 

pector. 

 Operation Threa- 

tre (Technic ian)330-560/- 

 Sr Lab - Tech n ic ia 
an* 	 425-700/- 

 Asstt-Foreman 	425-700/- 

 masscour (Phy- 

sioth~ripist)- 455-700/- 

 Dictation. 	425-640/- 

-17. junior Techni- 

Cal officer-II 425-700/- 

 jr.stores Off- 

icer Gr-II- 	425-700/. 

 p.o* ,I.super- 
visor 	 425-600/- 

 Head clerk 
(Accounts) - 	425-600/- 

13 

c ontd. - - 

11 



COntde * - 

4.. 

 PaY ACCOuntS Clerk. 330-560/. 

 Medical Asstt. 425-600/- 

(Dental) 

 Medical Asstt- 425-600/- 
,

(-General). 

 Aerodrcme operator 380-560/. 

 Radio Technician. .380-560/- 

 Radio operator 380-560/- 

.27 Scientific Asstt- 425-700/. 

 Senior Cbserver. 330-560/" 

 ddnibr Accountant. 425-706/. 

t 

2 



Maw 

- - - - - - - - - - - - - - - - - - - - - - - - - - --- - - 

2 	 3 -  

- - - - - - - - - - - - - - - - - - - 

4. F&A*0* 	 LDA 	 260.400/. 

P-5*330.8-370.10. 
2* Asstt*Station 	 330-480/. 

400. 
1 
 EB-10-480- 	

Officer. 	 I 

3- Leading Fireman/M.T. 320..400/- 

Fitter Driver-Driver- 
Havilder. 

4. Pireman/Fire Operator. 260-400/- 

5* Lab-Asstt- 260-400/- 

6* Wlephone operator. .260-400/- 

7 - Carpenter (Air wint) 320-400/- 

8* Carpenter (W Work- 
sh cp). 	 260-400/- 

9. Ta il or (Air wing) 

(Present incumbent) 	320-400/~ 

1 0 - Tailor (Air Wing Future 
Incumbent). 	 260.400/- 

Driver Operator 
crene 	 330-480/- 

Pharmacist tunqua- 
lified). 	 330-400/- 

13* Mechanic 	 260-400/- 

14. Electrician. 	 260-400/- 

S-F-A- 	 lo Senior Gdstetnor- 	26 0-3 50/-' 

Ls*260.6-326-EB- 	Operat or 

8-350/- 	
2 Dr iver 	 260-350/- 

Lines Sub-Inspector. 225-350.1 

Carpenter (Medical) 

Unit 	 260..350/- 

Tailor medical Unit. 260-350/. 

60 Pitter. 	 260-350/- 

contdo**. 



Ip 

6. 

R' senior Examiner KTyre) 260-350/- 
8 vulcansior ritter. 260-350/- 

 Blacksmith Gr-I-- U.-O-35OV.- 

 welder Grade-I 260-350/- 

 Upholster. 260-350/- 

 Mechanist (Turner) -i 260-350/- 

13* Painter* 260-350/. 

14. Mistri. 260-350/. 

6.F:Ledl Assistant l.Lab-Attendent. 210-270/- 

1 Aso 225.5-260.6-290 	
Ayah'* 196-232/.. 

-EB-6-306/- 
(matriculate). 3. Daftry. 200-250/. 

ii)Rs.210-4-250. 	4s Peon. 	 196-232/. 

-
EB-5.270/- -  

(Non-matriculate) 
. 5. Sweeper (Safaiwala) . 196-232/. 

6. rarash. 	 196-232/. 

iii)b. 225.5-260. 7, Chowkider/watchma 
. 
n. 196 -232/. 

6 ..290-EB-6-308- 

(Non-matriculate 
,after 15 years 
of regular ser- 
vice). 	8, Gardener/mli. 196-232/- 

9. Lineman. 210-270/. 

10* Lab-Attendent/ 210-270/. 

Bearer* 

11* Carpenter (Air wing) 210-290/. 

12* Carpenter Gr-II- 210..290/. 

(Mov workshop) 

 Head G~rderner. 210.270/. 

 Jamad ar Vswee pe r 200-250/ ~- 

150 Cook 200-250/. 

16 Pgramaintenance 210-290/.. 

Ass istaht Raker) 
A 

contd. - - 



7. 

17. Cobbler. 210-290/. 

18, 'Grass Cutter. 196-232/. 

 V4aterman/ water 196-232/. 

Carrier. 

 Leader. 196-232/- 

 210-270/- 

. 22. Ayah 4para Me- 200..250/. 

d ic al -Staf f 

23.-Barber. 200-250/- 

'24. ward Boy/Waiter 196-232/- 

Washer up. 

2 5.' nhubi. 196-232/. 

26.'Helper. 210_290/_~ 

27.,Cleaner. 196-232/- 

28, junior Electri- 210-290/. 

cian. 

29. Blacksmith Gr.11 210-290/- 

30* Yielder Grade.II 210-290/- 

 Blant Rom Atten- 210-270/- 

dent 

 Aircraft Assistant. 210-290/. 

33, Traffic Hand 200-250/- 

34* Cbs&rvatory 
. 
Att- 210-250/- 

endant. 

L.IA 
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D,trertor ('crjpj%. j  o!  
C, Zfjt,.(. o f  , t j4E  1. 	

eCU.:,ity 
I re l; t cNr -) sji 

B10 0P, Nu.V (L'A1'J:V) 11-46 Puram, 
New Df-'lhi U10 3/11/ ~?,4 

In exercise of the power yested in hit' Of depa, rt 0? 

t  

In tOrMs of the Cabirlc?t SF-t ; ret;.ri,- t~'1ptter- Ju 11 	duted 	18/12/P, 7 thp sarict l Jrl DO's il", I Cof ~-'ic- prinxi P-d Directorate i -  re cj~ conveypd to th L  
-mentioned stij 	On in the A.Pe 

j j ,~ zAtic) " IN ofthe unuor 
D4 	iMfl 	 48f ,j:j.S 	

L St2tiOns for the purpose of variuuz 
-AES c;Ater.ory Collee8c  ii 

011S us mentioned 1 "An agendix #A$ (other thaa cloty,,int,  ir~nt) 	().~ thf,  above 	110- d 	abiriet SeCJr'etQria' t letter o! 18 	87 for a period one year with efrect fr om 	
O f iSsuV C.-f thie-  Ic!tLer. 

Cal* 	C , 	St-ation 
Rupu 	A. P.) Lubr ~inj 	(Aj). ~ 

2. 	Kulaktung 

B23ar 
Bumla 

Likhabali 
Chutua 
Kninz;IIIam 

P 5. 	Kuktalt 
69 	Tezu 

-; I 	or. 
.7o 	Rhonea, 

. *-~ 7. 
ltianugcar V" BI eeting 
M ukto Lumle 

.10. Dilrang tPang 
Nef ru 

12. Rupa 

13o Talilia 
14, pa I jyj 

15. Boleug 15. 
16 e  Chowkham X/ I 	Kro ZI 
17. Wakro 17. Lumla 

1 S. 

k D.D. AUE141LU 
A L 

ti 
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AP - 423-24 
Divfttorate Gcam*ul of Security 
QfV1-!O of the 
Blon-It 140, V kE443t)" R O X, Pur&m 
Dew LeZU - li0c,66 o  

Dited the 19-V1,950,  

ZE czwo LS 0 a I the powera Vasted it 
lip t;; 	 ent In tepme of the Cabinet J 	 edret­rtat 

16 *12.67 c, the s cinc t inn of the Dircatec 
-PiSI-ation of the undamaentcm -,go  is hovaby cwnveyeil to the cj ~oz 

in the A,,P Divizion,  an catagory ~ Bl 
for tt,.9  purpose of vw.rivuz oonnew-C 9 fit 	 Ig grant &45 mer.tioned in Amexure 

__T& "1  2 187 the above quoted cablw2tt S ret 
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ulothing grant La ul~vuiisrilblo 	.~n 	04'tinl~ to itho'-'a Stvitiong, 
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I.C701 
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1) M t. 1) 	HE )*,)'AUG. j(1 ,)Fj. 

0 H D 

In oxorci ti o u I t h o pouarr, vestudin him as 
liend of Uopartmont , in tormr, of tho CabinsjL Sucratariat Intter 

&E of -A- ~ 7011/4/86-EA-11-( 	113. 12 , 07 j  thu oancl of thG 
tor t  550 g , is hareby ronveyed Vo thu Uldssificatiorl 1) f 

tl~ ­ 	d m'entioned stations in AP Divisi 

	

e up ar 	 _on a ul & t C 
st6tions for the purpost: of varioue conces-ul z3a 14 1 	11 

R,. 	 'ionad' in Anr.axuro- 1  Al (cithar luh3n clot miant 	 hi.nq qrant')' ~ of t~d 
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Ci.'14TkAL Alimit-11STRATIVE TRIHUNAL, GUWAHATI 	DEPC ~

li 

original Application rio.245 of 	1995. 

Date of Or"Aer : This the itCh I)ay 

Hon'ble 	%iri G.L.,--anglyine,Mern1x!r(A) 

Hon'ble Shri D.C.Verma, Mcml>er(j) 

Sri Bishnu Prasad Saikia 
Sanitary Inspector, 
Aviation keasearch Centre, 
Doomdooma. 

2. Sri Dipak Nandi. 
Radio Mis tri, 
ARC. Docotdooma 	 Applicants 

By Advocate S/!ihri G.I<.13hattacharjya 
with C.N*Das. 

Versus 

Union of India 
represented by cabinet Secretary, 
Department Cabinet Affairs, 
14ew Delhi. 

2. Directorate General of Security Bloc). 
WEast), R.x.puram, 
kjejq Deltij-110066* 

3, Director, Aviation Research Centre a  

Block-V(East), R.K.Purarn, 
New Delhi 

4. , Deputy Director, 
Aviation Research Centre, RersponJents. 
13oomdooma. 

WIN 
R=mkzm" 

By 
Adivoc ate; Shri s.Ali,Sr.C.G.s.C. 

0  R D E R 

GOL. SA~6LYI NE.MEMBER  (AY 

The applicants are einployees of the Avizition,Research 

Centre ,, Doomdcoma (ARc for short). Applicant 14o.1 is a 

Sanitary Inspector a post which is equivalent to Deputy 

Field officer and is below Field officer. The applicant 

NO.2 is a Radio Mistrj. The post Of mistri falls under t he 

f:'Senior Field Assistant 	 be low 	..... . 

The cc=pete nt autho 	-y of ~-RC -has c .lassified 



- Y 	 With 	JE-U ~-t from 22-2.19 1) 41 (:i1L(.,DrjoX 

2. 	Annexure IV to t 1 )JS 0 -A- ,  nanlelY No.A.27011 

anctio n of EA-11 (A) dated 6.12.1987 conve'yed the s, 

.1itioned 
- lie  grant of additional coiicest;ions nit ,  president to 

'in the Annexure thereto to the various categories of the 

a n s taff o f ApC except those on deputation from the Indi, 

Air Force. According to the Annexure ' Ratioq Allowance at 

,
the rate admissible in the BsF in peace areas~ is admissible 

,upto the ran),, of F.0 and befow in category ~ B areas of ARC. 

The applicants had requesti,id the authorities concerned to 

allow tbem the ^ation 1%11owance but this was declined by 

the authorities. Hence t1lis Original hpplication under 

Section 19 of Administrative Tribunals licto 1985'. 

3. 	 ~V. G.K.Bhattabharya, learned coun6cl fo r the 

aDplicants nu.1xrLitted that the applicants are entitle'd . 
to 

the Ration X11owance with effect from 22.2,1994. This allow 

ance was denied to them because of wrong interpr : 
etation 

of the 'order dated 6.12.1987 by which payinent of the 

allowance was sanctioned - Relying. on the written s
~t~tement 

th at the applicants have 
Mr. S oAlj, sr. C.G".S.C., submitted 

t 	
)lotion that Government had equated made the claim on a wrong 

various non-executive posts with-different . executive cadres/ 

for all conces-nions. The fact howe'ver remains that the 

Equation-of posts vide order NO-A-11016/6/86-DOI d : 
bted 

28-10*1986 (Annexure-111) Is for thc PurPOse 
of jjousG Rent 

Allowance only, Further, the conces.,--;ion Of Rationi~klowance 

has been extended t o  the employee ~s of jQnior executivc 

c 
I  adre only upto the rank- of field ofiicer on the . analo'CJY 

of the Junior EDiecutive staf f Of R & AW and the applicants 

who.do  not fall in tbis category cannot get the be nefit of' 

Ration Allowance Kr. G.KoElhattaCharya subuLitted that 

t 

iL 

J 



LY the respozidLnts Is not tenable an _1round t akf_ 

-reau the Ration Allowarx' _4P_ 	the case of intellige,, nce Bu 

was allowed to the non-executive staff alsP and when the 

a llowance was stopped t o  I),-  paid applications were submitted 

before the Central Administrative Tribunal and the payment of 

i~
ation Allowance was reEtored. in this connection he has 

91 and referred to the orders in tho O.A. of 163 .  of 19 

No. 199/91 of this Flench. 

4. 	We have perused the records and heard the amDunxnk 

counsel of the parLies i n  this S.A. l e tt,,--r 14o.A-49011/8/ 

36-D<D.I(B) dated 10.5.1906 5 11ow8 that the Pres-I'Ldent is 

pleased to sanction 8(eight ) concessions to- the various 

of ARC. on-e of the concessions is 
categories cf Staff 

House Rent Allowance ana it has been stated ~ that House 

Rent Allowa 
. 
nce acbiiissible to the Executive ,  Ca~re will ~ , be- 

admissible to tj ~,c personnel of other cadres 4~1 ,50 of ~corres- 

ordered cc) ,-jr;t__ qxjcj1Lly equatiOn of por_.ta was 

by the order No-A-11016/6/86-Doj dated 28.1 6.1986 excluaive-

ly for t-he purpoLU Q:L Payment 0j: House Ront, A I low a I-1c; d. 

Un der this order the applicantrw&hientitled' to draK,House 

nce . lit-ider IE-Ltc:r No.A.27011/4/a'6-n.A - 1i(A)' 
rent allowa 

dated 6*12,, 1987 Additional Concessions were gran ~ediand 

0 	arious,categories, 
one of them was R a tion Allowance t the v .  

of the staff of bj~C. The claim Of the respondents is that 

since there is no equation of posts in resEx--^-t Of'R 6tiOn 

Allowance 
I 
this allowance cannot be- granted to the applicants 

-0.rho  WjmM  are non-executive staff - I 
We are 

I 
not Imprested by 

-ase 04  granting 
such stand of the respondents. Unjix4in the c 	A. 

liouse Rellt 
I 
Allowance f or  the purpose Of granting ,  Ration 

Allowance such equation of Dosts  i s  not required by the 

ar thoriskng letters. This p0sitIOTI au 

I 



Z7 tit. 	t~ ,c,  conces 
the can-
cension 

2 	 3 

WRation Allowance:,  Ratiol-I allowance upto the r ank 
of Fo and below at the follow-
ing rates I- 

-Location 

(I)Category B 
stations 

Rates 

As admissible from 
timc- to time. in the 
so ~der Security Force 
in peace areas. , - -1. 	 1  

sap~ rate ord-
ers will be 
issued about 
cox"rosponding 
leve la 

7 

The respondents cannot bring in what is not t-  he r or what ls' *  

not intended to be there by the 'jetter No.A 27011/-4/8, ' 6-EA-1I(A-) 

dated 6.12.1987 as indicated above. This letter. simply clearly! 

states that the allowance is admissible to tj-&-_ v&rjous cate-

gories of the staff of ARC by placing a limit Upto,the rank 

of F0 arid below- In o-t,,-163/91 and O.A .~ 179/1 91 ~Of this Dench 

on the strength of the recoinmendations of the SamC one man 

Committee referred to in this C.A. Ration Ailowance was paid 

to the non-executive staff Of the intelligence Bureau but 

the payment was stopped in 1991. This Tribuna l'in the order 

dated 17 .12 . 1,993 (to which one of us was party).  after discul-

asion and relying on the order d 
I 
 ated 27.9.93 

1 
of the Centra'I 

Administrative Tribunal, Chandigarh Bench, Circuit at Jammu 

in 0.A.No.381/,JK/92 had held that Ration Allcaiance was admi-

ssible to the applicants in those two O.As. The acts in 

those two O.As and of the present O.A. insofar a s they .  relate. 

cont,d,. ,  5 

Whouse Rant 	lioune Rr!nt Al low- 
Allowance 	 ance facilities adfriins ble ~ 

to the Executive Cadre will 
to tjjc~ port'.0- 

nnel Of otlier cadres a1r,0 
of corresponding )evelfl- 

I 

­J 



j66 

are a 11pos t 
to Ration Allowance 

ar)(j jjou,,3e Rent AllOwancq 

ly 	 In " 17e-ap<~ct 
ditions III UIOSC two  C) 	J ' v  identical. Thu con 	

4 

ed 'in  category 

of Ratiorl 

entitled to  Ration i-Ilowance at non- 

B locations will be 
anc 0 area rate fOr BSF. F'or house rent a3:1 0w 

qualifying 

	

a llowance WOuld 	
able' 

Hout~e~ rent is  stipulated that 

the sime terms applicable it  
es  of  t j.Ie  IB 11 nd, e r 

to all Other caor 
I 	I 	~ 

In. viev Of nding levels- 
Of cOrreSP")  to the execu,tive cadres 

tj)at Ration Allowanc-e. me--ritioned above w(-.. hold the facts 
ts The responden 

is admissible 
t(D L 1,C  

at Ce to t,  applicants .he 
are directed to pay Ration Allowan 

I 	~ 

wit ,-, efiect  f rc~n  ti-le due date 
the rate applicable tc tII 	 .1 

1 

31 .1o.1996. , : 
r aillount 611j%1I be paid'vathin 

-ea 22.2.1994. Ttic ari 

t4u order ar, to Couts 
T  e application is h 

MEMBEk(A) 

% 
C71 . 

V 
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11). - 	V.V. 	vaj (.1 0 	, ;#3iijor 	*% ~ 1v()c 	%to 

j j. 	 rm c~ f~w i, r a n m  

For thc-. 	R-3SPOflcir-!I'lt 	1qO 	I 	to 87 

1/1 	ra, 	pdVOC a 9-1 42, 	1 44-1 1 	 is 	 t 0 

ror 	Ril ~.-,Pondorlt 	 ri nd 	143 	g 	Phr- 	C- 5 r i I hiv a C-.a 	PZOC, 

Ad VC)c %t 0  

lrjjl~ 	PETITA) 	 I,I'AV*i: 	IX) 	ALIVE-AL WU 	III F. 

APPLICATIOtl FOP !:-AY aj)c) vo- wc-~ ntloncd baing Oadil'A oil 

f~ r bearing beforcl thiS CulIxt on the 16th day of marcho 

-rur th(3 	ZIPPGati,19 nartlos hurein.  
1998 	iji),oN hearing colinrial 	:1 

,1~111S COURT 	DOTI T  0170 "R 	t110t-- 	l.otitic) -i 	for 	 2,41ave 	to 

peal 	above .4, jc ,-,tjr),jcd bc) 	and 	
diTkisclod 	and 

AP 	
1997 

convacluently t1lic,  rOlIrt' 5 	ord(-r dat,Qd 	21  f:t 

mada 	in InUirlocutory 	1,),C.)l ic at J, 
on- ntionod 

grant ing ax-partO stay -bo an 	it; hereby vacated; 

C01111T DOTH pURTH !.R ORDIM It hat thIs 

obscrvod 	anti c,irrlc(l 	
int o 	axeclit ion 

Ord 

1~,y all concarried- 

,tice  of 	It -id ia 	at 	the 	Ciupr(, ~1110 colirt, 	maw 't, jef jur  

dated. thlOo tho 	d,3y 	 98  

J''O 

Sd/- 

(R X 
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AL)NIN1STRATIVE TRIMiNAL 
GUWAHATI f3F1q %-_jj 

()rigill, 	Applicatiorl 140. 89 oL 1996 

Da te Of decisi on This the 17th' da'~ of july 1998 

The Ho'n'ble M r Justice D.N. BarLiah, ­  Vice-Ch'air:man 

10. 
S  hri Rajen Rajkhowa, 
Pharmacist, Aviation Research C F; 	 entre, 
F-R.U., Numaligarli, Golag-hat 

2- Shri Atul Chandr-a Baruall 
L/A ', viation Research Ce "  n t re, 

Numalga0l, GolaghaL. -Applicant:3 By Advoc-at es  Mr G.K. Bllattacharyya and Mr G N . 

verSU3 

The u l-i j, 011  o f 

CdljinuL SUCrULtAry , 	
ho 

Department of Cabinet Affairs, 
14ew De I h i . 

2 ~w The Director '(3eneral of Secur.ity" Block-V(East) t4ew De 1 h i . 

3. The Director 1.  -4-hit- 	 Aviation Research Centre, 
Block-V (East.), 
New De.111i 

W.74tA,, The Deputy Director, 
T/ 	 A g yiation Resea.rch Centr e l  

* CDoomdooma. 
-its Respondei 

.,-Xdvocate (Ir A.K. Chou"di-lury, Addl. C.G.S ~ C. 

. . . . . . . . . . 

0 R D E R 
t  

BARUA H. i . 	v C, 

The 	app- licants 	have 

	

filed 	this 	p r e S e r 
aPP1 i C8 L i 	k i 	c2 r t a i n (3 	ec t.-  on s  by  p r i  1) 1., Ila 1 
LO Lhe 

2. 	AL the re.lovant tilile, the applica li t,.:j  we I- e work i Il.g 
in t he Av ja t i orl 	ea r ch  Ce I  t: r e  / 

Field Research unit, 
Numaliga r t i . 	Th i s 	Aviatiol,l 	Reseaech 	Cen t re 	is 	a 
departme n t (,f I-  tie Covornmo i-it c) j ,  Under tile 
Cabinet 	Se c r e 1: a r i,-.i t: 	T I 

	

r I C'. v a 1 .1 C e 	0i 	 tho 
are S M C' 

k' 



Opp 

2 

3 	 L ~ i 	t ha t 	I j k 	I-  hom 	t Ile 1 0 a x e 

ot it or 	:3 i In i I ;I f .  I 	L. i 	11 .1 Qd 	('1111) 1 OY OeB t 	a n 	men L i oil(, (] 	ill 

Aimexur(~ J 	
'~4110  ;1 1 0  zl) 	011t i tluld to Lit,.- benefits. 

4. 	By 	Annexut e 	I I I 	I tetter 	dated 	28.10.1986 	Lhe 

Deputy 	Secretary 	(SR), 	Government 	of 	India, 	informed tile 

Director, 	Aviation 	Research 	Centre 	that 	House 	Rent 

Allowance 	as 	admissible 	to 	the 	executive 	cadres 	will 	be 

admissible 	to 	tho- 	pc-r:5orjjl(_j 	of 	othe 
I 
 r 	cadres 	al.so 	of 	tile 

correspondirig 	levels. 	According 	to 	tile 	applicants 	they 

are 	per-sonric-Is 	of 	other 	cadre!3 	Of 	corrcsponding 	levels. 

Thereafter, 	ration 	a I lowance 	was 	a 1.9 o 	given 	as' 	per 

Annexure 	IV 	letLer 	Oatod 	 i,-;.;uod 	by 	tile 	Deputy 

Secretary, 	Government 	of 	I n d i a , 	t- o 	the 	Director, 

Aviation 	Research 	Centre, 	N e w 	De I It i . 	On 	th -e 	basis 	of 

Annexure 	IV 	letter 	tile 	applicants 	and 	 similarly 

eituated 	peracirin 	are 	QIlLitlCed 	Lu 	ration 	allow6ince 	Which 

was f 	however , 	d en ied 	to 	them. 	Hence 	the 	present 

application. 

0 	have 	t i ea r d 	MI r 	G. 1k 	MIZ , A t ta ch a r Y ya 	e a r nad 

cou 	I 	for 	L 11 e 	a t-) 1) 	i c a: I t~ "i 	alld 	M r 	A.K. 	choudliury 

learined 	Addl. 	C.(.,.S.C. 	Mr 	Bliattacharyya 	submi'ts 	that 	tile 

s0lit 	ca 'j t- 	tj 	2quare 1. y 	covered 	by 	thi ~a 	Tribuna ~ '13 

szr)b e r 	da t ed 	1/4. 6. 1()96 	passed 	i n 	o r i q in a I 	a p p I i c a t i o i i 

N o . 24 	o j. 	I 1) ,-) 5 . 	ri 	 o t~ 	I s 	 U111j. 	ha! furj.,Jl(~ r 	U 	L g 	t 

aga i ns t. 	t h o 	na j (3 	Itio 1 -1 t 	L h C, 	r q : ~l polld mr) v n 	it , 	( ha t 	c a a 

approached 	L110 	ApeX 	Court 	by 	f j. 1. i nq 	Special 	Leave 

Petitlon 	M 0 - 17 0 G 97 	which 	was 	dismissed 	by 	the 	Apex 

Court 	by 	order 	daLed 	16.3.1.998. 	Mr 	A.K. 	Choudhury 	'also 

confirms 	tile 	satne. 

~1111 



4  

5 	On 	h e a r i n g 	t I i e learned 	ccmnsel 	f or- 	the 	partie.9 

a nd 	f o I I o w i n g 	the 	deci.sion of 	this 	Tribunal 	passud 	in 

0. A Ao. 245 	o 1' 	1995, 1 	(iispose 	u f 	t. h i s 	1 1) 1) 	j C: it L 	oil 

%vi t h 	direction 	t o 	t fie 	r t- s p cmJ e n t s 	t. 0 	j) a y 	ra L 	oil 

allowance 	w i t h 	e f f e c t f r om 	1 2.2. 1994 	and 	the 	arrears 

must 	be 	paid 	a!3 	e a r I y a.s 	possiblo, 	at 	any 	rate 	with'.11 	a 

period 	of 	three 	months 'j- rom 	the 	date 	of 	receipt 	of 	this 

order 

TI i e 	application i 	a ecord i na I y 	d i spoi ed 	of 	No 

01:(Jer 	cis 	to 
-~) - - 

C U PV 

LP 

r 

ei 



NEXII 

Appli oo*Atm 	103 of 19 99 - 

'Mis the jit~ Day ojc Septelaber.19 99 . 

Shri N.Venugopal and 69 others 

All the applicants are servirig in the 	. . . Applicants.. 
S.S.a 

. 
..1tanagar In ;*panachal Pradesh. 

By ;4 vccate Shri. G.N.Das- 

VerBu3 

Union Of India, 
reprouented b y  Lho cabinet Socro-tarY, 

Department Of Cabinet Af-Afairs. 

i3ikaner ljouse, 	
Delhi and 4 others 	 Re--pondentsa- 

Road.New 

Srl B.S.Banumatary'AddI.C.G.S.0 
fay  Ajvccata 

0 R D E R 

MEM BER 
0 .  L 

70 	 in  t 
hin Origin a  . I j,pp Cft a r% 

; 
jal ServicC Bureau OSSB for QhOr t)  

are e.nployeeo in the S,Jwr 
P0r , n jtLt.d to puruue 

Itanagar, hrullinchal 
pradt,811. Thay wore 

nuie 4(5)(a Of the. 
Original &Dplication Jointly undOr this 

central i~dminiutx:Lk 	Tribullell (PI:Ocedure) RU100 
tho Tan).c 

ted to  the personnel gran tjQn t1lowanco was 
Ile 	 'in the locations ca ~-G- 

ff4cera-and YelOw servin*g 	 I .).. 
Field 0 A 	

'IX e ated that thisy ~ 

sed' as I B ,  and 'C ,  - 1'he applicants st  
ri 

-Ow. j3y ordur dated 
in the r W1 of 

 Field  officers and b03 0  r I 	 - sh were clftss;L 

. 8 -,L 
1.199 4 C ~jj:t Cj jf) Stations in Arunachal Prad" 

tm-=~ 	 C , s t ations for the purpOte Of 

fled as category 	an (J  
yees - in thp o aid 

various conceSSiOnS 
g ranted to thc- employ 

*81 
station land 1 3 

order Itanagar was c atc9orised as 	 F 
years 

renewed for a further period O:E 
categorisatiOn was .  

6.11.1998, They  c_18 im that consequp-nt to 

with effect from, 	 I 
tion the 

the categOrisation of itanagar station Zis a -* B i sta!  

c.oP td - .2 

, Z \~ 



EI 

I 

0111140YMPI 	tit 	L lo~ 

j 

'or getting 	the ration 	t~.l I otirance from 0 11 	1 994 	f lowuve r 

according to thein, foi-  some inexplicable'reasons the' respon "  

dent. a-denied the allowance to the applicanto In a mont illeg ~ l 

and arbitrary manner. Consequently they subdtt;ed rep' re.1ilea- 

tations praying for paymeni-o:e,the allawance to them. But 

~ias there 	no response from the respondents. They submitted 

that in the case oi employees of the Aviat 
. 
ion Research Ce ntre., 

Doomdooma the Triburial —directed payment of Ration A116wance 

in the order dated 14-6.1996 in O.A.No.-245 of 1995, order 

dated 17 .7 .1998 in 0-A.No .09 of 199 -6 and order dated 21 .4.1999 

in' ~ O-A-No-228 of 1998. The executive cadre of the SS B Itanagar 

were alao granted ration allowance . They uuhgtiittrjd thatr,  they 

are similarly situated 141th the employees of the Aviatio'n 

kesearch Centre and the executive cadre of SS13, Ita.nagar and 

have prayed that the respondents -may be- dir(~cted to~ allow,, ' 

them ration allowance with eff ~ect from 8.11.1994. 

2. 	The respondents have contested the applicatilon and 

13U 	itted written utateinerit. 	Apcording to Uilain ttl(i 	applioca lnta 

arl~'. 	olding non-executive cadre in the SSB, Arunachal Division 

IN and 	e ration allowance is not admissible to them..; The. ration 

allowarIce is admissible only to, the executive staff- 
P 
 of the 

rank ok Flo Id of f icor 	toid hn low poritod 	in czxt.u ~jory 111 1) , 	or 	IC* 

station. They also submitted that the ordern of thi Tribunal 

in the case of Aviation Research Centre cannot');(.-- qxtended 

i 	to the applicants in this 6.A. Who were not-applicant-9jin 

This is those Original Applications decided by the Tribunal. 

~ Iso the view taken by the resp9ndents in their ~ Office! 

Memorandum dated 19 .2 .1999, 	Annexure-R to thc written ntaten~ent - 

'3. 	1 have heard learned counsel of both sides. Mr G.N.DaSo 

'It,. art-led counsel for the 	applicinnts rsubriiittOd 	Uiat according., 

to the : luquatloll Of POstn and ue orders o~- 	the Tribunal if) 

contd - 	3 



reapac:t O~ tht! Av iation I ~cnearch Ccntro relied oa by the 

applicants, the applicants are entitled to the ratiol I 

alll~~ance- Mr B.S.BaBumatary. learned 	 for tile 

reapon 	 -3tiOn Of ~ '-r denta did not dinputo tho cOntf ,  

I have perused the application as weLl as the judgmento in. 

IM 

the 3 Original App-lications roll-id on by Uitj 	ICLirnod counsk - I 

for tho applicanta. particularly, 	judVnnnt at para 4 of the 

order dated 14-6.1996 and 	Judgment at para 3 of t,! ,,4~ order 

dated 21.4.1999 in which detail 	discussions and reasons 

for allowing parnent of ration allowance ill those caSes 

had been recorded. I am of the view t.iat tile apolicants in 

the O.A. presently tinder consideration arc 
Sj.lv,:,jaj:jy rituated 

with the applicants in those cases and tt -r-- judgmL-nts' in those 

O.A3 covered the case Of 
the applicants in th-- prcseni: O.A. 

therefore, direct the rosponde 
- 
nt.') to pay ratioti a!l-OwUnc 0  

to the applicants with ei- fect f rom thu date tile '  zillOwInce became  

admissible to Itunagar oil tile strength of order dated 8.11.1994. 

and 	oubnoquent orc)(.-ra extunding parnt!"It Of 	tht u'I-0 ~"dt%c:0  or 

grolia tho dt%to 	C) ~- 	utuir 	tjQtual pontir%Q In 	j:tcnaqar, 	
willchovwr 

in 	Intor. 	'Mo 	I)ay , 11( ji lt, 	of 	tlia 	arretar 	ainount 	an 

to Utich bpplicallt 	t3hall b ~u mada by 010 	Cuf4 PO"dull"A  

qq dQyu 	f rum 	t1vt 	Cliki.0 	Ok 	I:UCfJtl)t' UL! 	t-11 'a 	ord" ll 

Application is dj3posed of. jqo order a3 to cod I 
ts. 

T R t 
'A ld~ 

PQ 

vIi 	Tfibr-nil 



don 

Ak 
A 

(;Uv,AIIA I i 

Y 
D  _c. ul deciSiofl: at 

	

si~ l fit, 	Y M r 6 

A 
Saokota and 36 others Shri Manik 

All the applicant.s are non- executi v e_ 

ji-I t.he ()fLj-c (-  CA staff !3ervirig 
S - S .B. ,  D--visional Organise 

Shill'ong, Meghalaya. 

By AdvocaCed Mt: G.K. 1311a" acll ~"._Yy" ' 

	

Mr G.N. Das and vl r 	L)evi. 

versus 

the on of 1ndia, represented by 
The Uni 
Cabinet Secretary, 
Departmerlt of CabineL Atfairs ,  

Nek4 Delhi. 

Th 
. 
e Director General of security, 

V (EaSL) R.K. Iluram, Block- 
New Delhi. 
The Director ,  
Block-V.(East.) R.K. Iluram, 
New uelhi. 

4- The Divisional Organiser, 	 _Rospondents 
lay'l. shillon(j, Meqh ~ 

iiry, Ad ,d 
"j) AdvoCate fir Ii.S. 

C; 	
lb 

(ADMINISTRATlVE MEMBFR) 
G.L. SANGLYINE ---------- 

ermitted t o  pue ,s~ .e this. 
The 37 applicants are p 

	

jointly 	under 	RuLe --- 4.(.~ ) (a 	
Central 

application 

Administrative Triburial (Procedur.e) RLIles, 

-executive personnel of, 
2. 	All ttie applicants are non 

foz: short), working undo'r 
the Special servlc e 1~ ureau SSL 

Meghalaya,. 
the 	Divisional 	Organiser, 	SSB, 	shillong, 

	

y 	1,5 ,  station wit) ,  OftO ct  
Sh illong was declared as a cateco 

se o f grant 0 	various 
tro 

' 

m 	27.4.1992 	for 	t . 
he 	purpo 

. . 	. 0.  ot ti -le Cabinet 
in the an rlexur  concessions as menti'oned 



~
4k 

-.0-W / Secretaria L ordet (ja  1 .  ecj I U. I ~,_ _198 7), Anni~ xure I , and i t was 

~,.xl, ended 	frolil 	t i Ine 	L 0 

26.4.2001. 	k a t. I Q i'l 	Al I owance 

.e 

t he latest one being uptc,-  

i s 	one o 1: 	t I le 	al lowances 

mentioned in Aj-irjexijr(_~ I Of 010 S ~Iid Ictt,017 No.i,, ~ 7011/4/66- 

W A — T T A i- nA 18 12 1987. 	rh i s Tr i bu na I had issued 

da t e 	14.6.1996 in Q.A.No.245 of 199 ~ 3110 ordQr dw'.od 

0 .89 () f 1996 in respect ot employees ot 
17 .7. 1998 in O.A.N 

Aviation Research Centr( ~ - It was also decided on 8.9.191 99 

in O.A.No.103 Of 	1999 ill L ile case of the empJoyees of 

W11 a 	t-.hese orders ra t: ion a L I owa 16(le 

Or-d cj-.q  o f 	the 'Pr i bu na 	t. 11 e 
allowed. 	Re 1 Y i 11 (J 	oil 	~7; e 

submitted representations before the authorities' 
applicants 

of*the respondents praying for paywent of ration a llowance. 

Thff respondents, however, denied the allowance to the 

..orders of the Tribunal 
blicants on the ground that the ap 

s p n d in those 0.1 
re applicable only to the applicants 

not to the present applicants who were not parties to :t he 

fit illia ted that Lhe matter 
earlier O.A. liowever, it was also i 

be and 	t h e decislon 	w under 	consideration 

f d id riot ,  wait for L h e r0r3ult 0  
..Go unicated. The applicall 

In 
7 	 v Q s U bill, I t t ed 	1, 11 s 	A,, L!l 	 Th y U1 	d leC i4i 1 011 	lly 

t ie that they j :)e granted 
t I) i-9 applicaLion thQY have Pl.- aye 

J,  
ni the 

of ration allowance with ef f ec. t fto ~ . benefit 
nam 

which Shillong was categorised has IBI Stationj 	P Y'l l 
 1:

.. 

ort of'the claim they have reliedl , on the : '"' 
27.4 ~.1992 ~. In supp 

The' res ondents d above. orders of the Tribunal as mentionc, 	 1p 

have contested the application. and submitted wri ,tten,. 

stater~ent. 

counse l of both s ides 
3. 	 ~ 1 have heard the learned 

case o f the employees 0 
Th i s matter i s  L; j.milar with tllc- 

S -ind b9 othel. -1 - v ,  sl i ri i~ . Vonjj(.jop ,,jj 

which 
Un i c)n, of 	 (C. A NW. 3 03 -Of 1999) in 

v id q ~ortjqr 	 1999 	 d 1 	-t h Q 

r -spondents ........ e 

1 
. 
J~~ 



A. 

.~ onden t s t. 0 Pa y 	t i on a I lowance those )Pj,,iiCallLS 

At,h eftect from  the date the allowance' became applicable 

to Itanagar. In "' c' case "t thO C"'PloYees in IL,inag ,ar, th e  

cation allowance was admissible from 8 . 1 1-1994 when certain 

stations in Arunachal Pradesh were classified as category 

and 'C' Stations for Lhe purpos( ~ al. various allowances 

and concel-sions grant.ed to the empioyeez;. Now, in the case 

presently under consideration, the ration aliowance became 

admissible to the employees of Shil.long wi.th effect from-

2 7.4.1992, i.e. from the date Shillong was cla5silfied as 

category 1B ,  station f or  the purpose of the various 

concessions mentioned in the letter dated 18-12.1987. 

In the light of the above the resp(':)j)C1el1t.S ar(-, 
directed 	to pay 	t h e a ppl i c a n t s 	car i oil al 	c v. 	Ec()I;f 

~.7.4.19 92 	
:1 	L 11.' ~ 	 1j:1)M 	01L. 	Oal-e 	:01. 

receipt of thiH order'. 

5. 	The application is disposcd .  of. No order as to 

posts. 

W-4 	VC 	 Sd/MEM3ER (ADMI) Al 

E6  be true  _ep) 



. 	 . . . . . . . . . 	 ------- 

loop- 
74 %J 40"A 

GOWAIJATI BLUCLI 

db 

original Application No. 104 of 2000. 

Date of decision : Th13 the 9th day of June,2000. 

lHon;ible Sri D.C.Verma, Member (J) . 

Shri Narondra Kumar Tiwari, 
Upper Division Clerk 
Sonlof Shri Markandeo Tiwari 
SSS Training Centre, 

tiflaflong and 72 Ors. 	 ...ApplifcantS 

By Advocate Mr. G.N.Das. 

i—versus- 

I Uni on of India (Represented 
by the Cabinet Secretary, 

i Department of Cabinet Affairs, 
Bikaner Houso, Sahjahan Roade 

:i-New Delhi). 

2;' 	Director General of Security, 
Block - V (East) 

1 	 - 1 1A.K.Puram, Now Delhi-110066. 
;j 	 If 

Directors. S.S.B., ~3 
Block- (East), R.K.Puram, i , 	I . 	I 	I I . 

iNew Delhi-110066.Now Delhi-110066. 

A 1, Deputy Inspector General, 
Training Centre, SS8, 

... Respondents Haflong (Assam). 
r 

Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

0 R D E RL (Oral) 
44  

10r4 D.C.'VEghA j  memau  (.j). 

All tho 73 applicantn of tho pracent OA aro non:- 41 

executive.personnel serving in the Special Service Bureau 

(Vor;--short S.S.B.) Training Centre;­  liaf long- 'under the 

i -administrative control of the Deputy Inspector General l, 

raining Centre, Haflong, Assam. As all the*  applicants 

j  !iavj ~ a, ; common grievance and interests they have filed a 

~ inq, 3.e application with a view to Of I 

~ itiqation. The grievancb of the applicants are against 

i 	Contd.'.. 

j 
4 

Q, 



the illegal and arbitrary action cf the resporiderits in 	 Y, 

not allowing the applicants to draw Ration Allowance on 

the ground that they were not zippi icants in O.A. No, 

245/95 filed by nome~ non-execu ~ j.ve personnel ~,oEted at 

Aviation Rerjearch Centro, Doomdooma. 

By impugned order dated 4.2.2000 (,' ~ nnexure-i) to the 

O.A. ) the claim of the applicants ha..n been d-nnivil by the 

respondents. Thn grounds inentionod therein is that the 

present applicanti,  were not applicants it-, the earlier OA 

by which Ration Allowance was aliowed by this Tribunal. 

The impugned order further bhows that the matter hias been 

taken up with the Cabinet Secretariat for grant of Ration 

Allowance to non-executive personnel pc3ted at B -and C 

stations. 

2. 	Learned counsel for the applicants has submitted 

that this Tribunal ha.,3 passed various ordere,  'namely in 

O.A. No. 245/95 (Sri Dirthnu Pratiad Saikia and Abuthor Vo. 

nion of India & Ora) decided on 14.().96, O.A. No.39/96 

ri Hajon Rajkhown) decided on 	12.7 .1998, O.A. No. 

	

9:1 3/99 (Sri N. Venugopal. and 69 Ors. Vs. Union of India/ G 	 to 

Ora.) decided on 8.9.1999 and O.A. No. 367/99 (.~ri 

0A  

A), n '02  ZI  or  

4 	 Sapkota 	36 Oro. Va. UnioQ of India 	Ora.) decided Qn, 0 

12.1.2000. 	The Tribuj;al has allowed Ration Allowance to d 

non-executive personnel of the SSA ~ This Bench has, also 

2 

w  'le'"ociding O.A. No. '19/2000 (S*ti Hem Pra'sad Boraht& hi 	C1 

'Or 	 'Rat 3' *  32 Vs. Union of India & Ors. i  has allowed ion 

Allowance by order dated 5.6.2000 2  to" nonlexecutive 

personnel. 

3 	The submission of the learned couns el f or -the 

applicants is that the applicants are posted at 11aflongi 

SS8 Training Centre, and Haflong has been declare -d 'B 

ntation for the purpoee of variOLIS concession3 by an 

order dated 12.6.97 as mentionod in Annexure-1 to the 

Cabinet Secretariat letter No. A ­ 27011/411/86-EA-11 dated 

4" 

f 



M 
—Orr 	18.12.87. Copy of the Cabinet Secrerariate letter ha: ~, 

been annexed a3 Annexure-I to the O.A. in tbe letter 

dated 16.12.97 Ration Allowance has been mentioneef at 

aerial No-2. Connequontly it liar, been submitLed thaL 

tiaflong is catoqory B 3tation and in the light of the 

order dated 12.8.97 the presents applicants are entitld 

to Ration Allowance. 

4. 	The submissions of the learned counsel for the 

respondents that the applicants are not entitled to 

'hey were not party Ration Allowance on the ground that 

is not sustainable. The relief which to the earlier O.A. P  

has been granted to a certain category of employees would 

be available to similarl.y situated employees if not 

Othe)7WihO bacred.once Jt was hold Lhat tile non-ex()-cutivc 

personnel were entitled to RAtionaA Allowance, similarly 

situated non executive personnel should have been granted 

t,iat would Ration Allowance by the respondent-n otherwise 

cause unjustified discrimination. In the present case as 

X. 	flaflong, has Lalreadv declared as catego,:y B station for 

th~ purpone of various concessions including Ration 

wance with effect from 12.8.97, all the aPPlic an,~?,,  %llo 

o 	uld be entitled to tile said Ration Allowance with 

-fect from 12.8.97 or with effect from the date of their 

-at haflong whichever ia later. osting 

is a llowed accordingly. The renpondents are The O.A. 

directed to pay the arrear Ration Allowance to th, e 

applicants within Ll,iree monti's f roal the dat.e of 

communication of this order. No order a-s to costs.. 

Qzzffiod tQ VC frac Cepy 	S Sd/ M EMB E9  

r, t3rtIrml AdrnInIvItt"tivo Tsbuf',51  

v Aho 	'L" u vv c 

kk'  tL,  

1 ~ rd 
A ~ 
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- Annexure-xii. 

STATEKENT REFLECTING THE EXACT PERIOD TO WHICH THE APPLICANTS ARE ENTITLED 

TO RATION  ALLOWANCE 

$1 -No Name of the applicant Rank Period for present place Period for previous Places Of 
of Postinq -1— with name  of  station Posting with names of stations. 
Fran 	I —1 , 	To a 	From TO- 

- ' -H;ramba - - - 	- - --- B;rpatra - --- - - - - U.&DaC* - - - - - - 0119,98 
- 	- - - - - - - - 
Till date 

- 
03.07;,91 

- - - - - - - - - - - - 
31, 08 * 98 

Gohain (Pasighat).* (Daporizo) 

 s Rubu 	Tadu "Assistant, 20.08.'96 Till date 21-09-91 	4 19.08.96 
(Along) (Itanagar) 

 'AnJ an Kro Gupta 11 	D* Co 02-02,96 03-06-20()o 06-12.93 31.01.96 A 
(Al ong) (Le f i on'transfer) (Itanagar) 

Ravinde ~ sIngh 	 U-D-C- 	13-09.99 	Till date 

lhakur ~- 	 (Along) 

11alaram Maj hi. 	 Steno 	01.10.96 	Till date 	 23-06.92 	 30.09.96 t 
(Al ong) 	 2  (Seppa) 

0 

5. 

contd***2/- 



400000~_ 9 X 
looms- 

2. 

Sl -No. Name of the applicant Rank Period for present place Period for Previous places of posting 
of  posting  With aame of station  with names Of stations* 

- - - - - - 	- - - - - - -- - From 
- - - - - - To - - --- - - -- FrCM # TO - - - - - - - - - - - - - - --- - - - - - - - - 

 '~,-Rama Kanta Panda 10.03.92 TIl I d a te 

"Wong) 

 9 Santosh'Kumow L-D&C. '20.10.97 Till date 

(Al ong 

a. '._~Babu Chandra sahu Pharma- 27-02.99 Till-  date 
cist -(Along). 

Karuna Das . 	 Driver 	01-05-83 	 T11 I d at e 
(Along) 

Binie Et te 	 Driver 	04-06-98 	Till da -Ee 	 O9wO8,94 	J~;03.D6. 98 

(Along) 	 (Yingkiong). 

	

r3l 1~ 	 Ram Lal JaIshi 	 Peon 	18-03-74 	Till date 

(Along) 

c ontd 0' . .,3/- 
0 



.3- 

S1. Name of the applicant Rank Period for Present Place Period bbr previous of posting 
No. 4 of posting with name of station. with names of stations. 

- --- - - - - - - - 

To - --- - - - -To 	- - - - - - 

162.: Ajit, Kumar' Pal Peon 09-10-96 Till date 

(Along) 

13. "  Purander 	Das Pe on 03-09-96 Till date 
(Along) 

14. Tamuk Tachung Peon 23-04.73 Till date 
(Along) 

115. I-Bichnu. Bahadur Chetry chowkIdar 26-04-73 Till date 

(Along) 

16. Shyam Bahadur Sbna'r ChOwkidar 20.12,94 Till date 
(Along 

1.17. Mani Ram Sharma Chowkidar 14.04.98 Till date 1) 01-07-71 .15-07-87 
(Longding) 

ii) 16.07.87 13-04-98 
ixhonsa) 

contd...4/_ 



OWOWM~
, I g x, 0... 

-4- 

Sl game of the applicant Rank Period for present place Period -  f or previ Ous of posting 
No of posting with name Of station. with names of stations. 

From TO Fr an To 

.118 iatin Taying Group Le ade r 05-11-75 Till date 
(Pas-ighat) 

1 94~ Dila Ram Chetry Peon 01-06-97 Till date 24,10,88 31.05*97 
(Pasighat) (Palin) 

2
20.o Hogmo Lollen Peon a 22-04-97 Till date 30.12.93 21-04-97 

a (Pasighat) (Roing) 

8 21 Norbu SUbaw Chowkidar 26,04.96 Till date 
(Pas ig hat 

22., Jagdish Chand Driver 12.05.2000 Till date 
(Pasighat) 

:239'  vikram singh Pe on j 12*05.2000 Till date 

a (Pasighat) 

contd.*,,.5/- 



-5- 

- - - - - - - - --- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

Sl: Name of the applicant Rank Period for present place Period for previous of 
No. of posting with name of station. posting with - names of 

stations. 

Pr am To From 	 TO 

24 %  Prabin 'Ch. Das U*Doc* 17.07.93 31,03.2000 
(Yingkiong 

25.' suroj it Bhowmick Steno 23-02-2000 Till date 

(Y ingk bong 

g  26.. Deepak Kumar steno 
S 01.07.94 30.06.97 14..08-91 	30-06. 94 

Samantrai (13OMd 11 a) (Yingkiong) 

27, Muthukutty 	Jacob Dr iver 03-06-98 Till date 
(Yingkiong) 

28. Onkom 	Paying Pe on 16.08,74 Till date 
(yingkiong) 

290' Gyamar Nillam, Pe on 08-10-96 31.05-2000 

(yingk1ong 

co -ntd 6 



EV r dwxp~- OIP:Sojlb 

- - - - - - - - - - - - - - - - - 	- - - - - - - - - - - - - 
S1. 1  Name of the applicant 	Rank 	 Pe r iod. for present pl.ac e 	 Period or previous of posting 
No* 	 of posting with name of sta- 	with names * of stations. 

tioa. 

From 	 To 
S 

30.. Guna Kanta Gohain 	chowkidar 	 19-06-95 	 Till d ate :(1)20.11.82 	4 31 * 0 5. 93 
(yingkiong) 	 (Khona) 

	

:(.11)01-06.93 	
JO.04.9 5 

(itanag(ar) 

31.: Pap Singh 	 Peon 	 19.05.2000 	 Till date 

- - 	
(Yingkiong) 

32., Tani Punning 	 Pe on 	 01-06-2000, 	 Till date 	Ml 2-,02.98 	 31-112.99 
(Yingkiong) 	 (Bomdila)' 

	

(ii)01-01-2000 	31.0-5. 2000 

(Itanagar) 

3 3..  Taying Tat in 	 Group Leader 	2 	01.10-66 	 Till date 

C (Boleng) 

34 Gautam Pal 	 Pe on 	 09-10-96 	 Till date 
(Boleng) 

I 

contd....7/. 
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 Gaji Memba Group Leader. 16.08-67 Till date 
(Tut ing 

 Jacho Memba Group Leader. 01-05-69 Till date 
4Tuting) 

 Miss. Kenyi Kamni Peon 1 9_06.~ 99 Till date 
(Tut ing 

 Taka Ngolum Group Leader. 10*09968 Till date 
(Basar 

 HOgia Bogu Pe on oi- 01.69 Till date 
(Basar) 

 Rinc h in Tapir Group Leader. 01-08-69 Till date- 
(Monigong 

 Sanje 	Koje Pe an 01-05-70 Till date 
(MonIgong 

t . 
42.. AjOy Kumar Peon 01-07-2000 Till date ,  

(Mechuka 

M 
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MrMORANDOM 

Subjcc--: GRAN'T OF RA'170N 	 'iv -tirl ,  
PP'?90M.T'l' PO: ~ ,"'FM P.'A' 1+"ai 

Please refer to yot3r lot.-.. ~ir l4o. 17/Acc—to/ 
nation -41 lowaljccl/2000-1) ~ 028 	 28, 1 2000. '011 

a L,,o ve tho sub ect, citAl 
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ingstructioDg, the 
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ANNF.,XURE 
No,BE/COURT ,  CASEVRA/99/ 
Directorate Cbneral - o ," . S,_, auft`I_-Y ,. 
Office of the Di -visional Organi! ~er, 
SSSB : AP Division, Itanagar-791111, 

L'a tPd. T -4tanagar the 16th May/?000.. 

Memorandum 

Su b: — Ration Money. 

Please refer to your 1ptter NoSE/EE-37/20.00-20bl/~69 
dated 4,.5.2000 forwarding therewith 24 applj, ,-iations of Non-
executive staff of Along Area. for grant of ration money, 

'dated. 2 0 	As per judgement of 14ON I  bl e CAT Bench Guwahati 
8.9.99,anri '-;ab.Sectt.order thereon, payment of ration money -
is admissible only to the applicathts of OA No,, 1 03/99 

3. 	herefore 24 non- executive staff may~please be 
info med that since non of them was the applicant of the-OA P  
ration money is not admissible to them. 

A 	ni e ~ S), 
DI v.9,Q Ita naga r, 

To 

\,~ e A  ren Organi ser, SSB, 
ALONG, P.,O.ALONG. 

0 a 

vm~ -  —n! *t low 


